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JOINT COMMITTEE REPORT SUBMITTED TO THE 
HON’BLE NATIONAL GREEN TRIBUNAL (SZ), CHENNAI 

 
 

1. PREAMBLE:- 

In the matter of Original Application Number 156/2021, 

among  carrying  the  Hon’ble  National  Green  Tribunal, 

Southern Zone, Chennai in its order dated 27.07.2021 has 

appointed a Joint Committee comprising of following officials   

and direct to inspect  the  area  in  questions and  submit a factual 

as well as action taken report, if there is any violation found . 

(i) The District Collector, Chengalpattu District, or 

a Senior Officer not below the rank of Assistant 

Collector/Sub-Divisional Magistrate as debuted 

by the District Collector 

(ii) A senior from the Tamil Nadu State Environment 

Impact Assessment Authority (TN SEIAA), Tamil 

Nadu. 

(iii) A senior officer from the Tamil Nadu State 

Pollution Control Board (TNPCB) as deputed by 

its Chairman. 

(iv) A senior office from the Director of Geology and 

Mining, Guindy, Chennai. 

Further, the Committee is also directed to ascertain the 
following facts. 

i) whether there was any violation of conditions 

imposed in the environment clearance,(EC) and 

Consent to Establish as well as Consent to Operate 

granted in favour of the 8th respondent, while 

carrying out the quarrying operation in the earlier 
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quarrying portion and also in the subsequent 

quarrying portion. 

ii) Whether any excess mining done by the 8th 

respondent and if so, what is the quantity of excess 

mining done. 

iii) If excess mining done, what is the nature of action 

taken by the authorities, including imposition of 

environmental compensation, apart from realizing 

royalty and penalty as provided under  the 

respective rules, 

iv) Whether the pollution control mechanisms provided 

by the 8th respondent is sufficient and whether they 

are in operation in conformity with the standard 

prescribed and if there is any deficiency, what is the 

remedial measure to be provided. 

v) If the quality of air or water has been affected in 

that area, then what is the nature of action taken by 

the regulators including suggestion of remedial 

measures to rectify the same. 

vi) Whether the dust emanated from the  quarrying 

area has affected the surroundings including the 

ground water quality and causing inconvenience to 

the residents in the nearby  area and  also damage 

(if any) caused to the agricultural properties in the 

nearby area and also damage (if any) caused to the 

agricultural properties in the nearby neighboring 

area and 

vii) Whether any environment damage has been caused on 

account of unscientific manner in which the quarry 

was conducted by the 8th respondent in both the 
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places where he obtained Environmental Clearance 

(EC) and if so, the committee is directed to assess 

the environmental compensation to be recovered 

from him apart from providing remedial measures 

for restoring the damage caused to the 

environment. 

The Committee is also directed to ascertain the Ambient  Air 

Quality and also the ground water quality in that area and if 

there is any contamination caused, the committee is directed to 

suggest the remedial measures to resolve the same. 

The respondents are also directed to file their independent 

response before this Tribunal to the allegations made in the 

application. 

1.2.  COMPOSITION OF THE COMMITTEE 

a) In compliance to the  Hon’ble  National  Green  Tribunal 

[South Zone] order, the District Collector has nominated 

Tmt.S.Saraswathi, the Revenue Divisional Officer, 

Madurantakam vide Rc.10050/Mines/2021  dated  18.08.2021 

as a  member  of  Joint  Committee  for  conducting  inspection 

and  submit  detailed  report  of  the  subject   quarry. 

(Annexure– 1 ) 

b) The Nodal Agency, the Director, Department of Geology and 

Mining vide Rc.No.5116/MM1/2021 dated 12.08.2021 has 

requested the District Collector, Tamil Nadu State Environment 

Impact Assessment Authority and the Chairman , Tamil Nadu 

Pollution Control Board, to nominate an officers from their 

Department as a member in the Joint 
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Committee for conducting field inspection over  the  subject area. 

(Annexure – 2) 

c) The State Level Environment Impact Assessment Authority 

vide letter No. SEIAA-TN/NGT/O.A.No.156 of 2021/2021-1  

dated  20.09.2021  had   deputed Tmt. N.R.Kamala, Assistant 

Environment Engineer,  SEIAA  Tamil Nadu, Chennai as a  

member  of  the  Joint  Committee. (Annexure – 3 ) 

d) The Member Secretary, Tamil Nadu Pollution Control Board 

vide letter No.TNPSC/LAW/LA-III/NGT/015570/2021 dated 

12.08.2021 has nominated Er.D.Vasudevan, District 

Environmental  Engineer,  Chengalpattu District  as  a  member 

of the Joint committee. (Annexure – 4 ) 

e) The Director, Department of Geology and Mining vide 

Rc.No.5116/MM1/2021/dated 21.08.2021 had nominated 

Thiru.A. Arumuganainar,  Regional  Joint  Director,  Department 

of  Geology  and  Mining,  Villupuram  Region  as  a  member  of 

the Joint Committee. (Annexure – 5 ) 

f) Accordingly, the nominated members of the joint 

Committed is given as under. 

1. Tmt.S.Saraswathi, 
Revenue Divisional Officer, - Member 
Madurantakam.. 

2. Er.D.Vasudevan, 
District Environmental Engineer - Member 
Tamil Nadu Pollution Control Board, 
ChengalpattuDistrict. 

3. Thiru.A.Arumuganainar 
Regional Joint Director, 
Department Geology and Mining, - Member 
Villupuram Region. 
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4. Tmt.N.R.Kamala,      - Member  

Assistant Environment Engineer, 
SEIAA Tamil Nadu, Chennai. 
 

g) The Director, Department of Geology and Mining vide 

Rc.No.5116/MM1/2021/dated 12.10.2021 had nominated 

Thiru.K.Neelakandan, Sub-Inspector of Survey   O/o   the Deputy 

Director, Department of Geology and Mining, Krishnagiri as a 

member   of   the   Joint   Committee. (Annexure – 6 ) 

1.3 OBSERVATION OF THE JOINT COMMITTEE 

i) The Joint Committee had inspected the area under 

lease granted to 8th respondent Mr.S.Murali, Prasanna Blue 

Metals on dated 05.10.2021. During the time of inspection, the 

Assistant Director and Assistant Geologist, Special Revenue 

Inspector, Department of Geology and Mining, Kancheepuram. 

The District Environmental Engineer, Pollution Control Board, 

Maraimalainagar, Assistant Environmental Engineer, State 

Environment Impact Assessment Authority, Chennai, Revenue 

Divisional Officer, Madurantakam, Tahsildar, Madurantakam, 

Zonal Deputy Tahsildar, Madurantakam, Revenue Inspector, 

Madurantakam Firka the Head Surveyor, Madurantakam, Firka 

Surveyor and the Village Administrative Officer, Avarimedu 

were also present and assisted at the time of inspection. 

ii) The Officials of Revenue and Survey Departments i.e., 

the Firka Surveyor and the Village Administrative Officer, 

Avarimedu Village and the Sub-Inspector of Survey, O/o the 

Deputy Director, Department of Geology and Mining, 

Krishnagiri had identified the boundaries of the area granted 

under lease in respect of leases mentioned by the petitioner in 

Avarimedu village and the dimensions of the quarried pit had 
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been measured with Total Station instruments on 18.10.2021 

and the same have been verified by the said Revenue and 

Survey department officials  on 27.10.2021. The Topographical 

base plan and details of survey carried out by 

Thiru.K.Neelakandan, Sub-Inspector of Survey and submitted 

his sketch on 30.10.2021. (Annexure – 7) 

iii) In then Kancheepuram District, presently 

Chengalpattu District a Rough stone and Gravel quarry leases 

had been granted in S.No.7/1A1 to the 8th respondent vide 

District Collectors Proceedings Rc.575/2010-Q1 dated 

5.6.2013 and lease expired on 4.06.2018. Another a Rough 

stone and Gravel quarry lease had been granted in SF.Nos. 3/1, 

3/2, 3/3, 3/4, 4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4/2A1, 4/2A2, 

4/2A3, 4/2A4, 4/2A5,  4/2A6,  4/2C1,  4/2C2,  4/2C3 of 

Avarimedu village in Madurantakam Taluk vide Assistant 

Director, Geology and Mining, Chengalpattu Proceedings Rc. 

505/2019-Q2 dated 24.10.2020 and lease period from 

24.10.2020 to 23.10.2030.  All the leased out areas are merged 

together and formed a single pit and part of the pit filled with 

water. Presently the 8th respondent having quarry lease for 

quarrying rough stone in S.No. 3/1, 3/2, 3/3, 3/4, 4/1A, 4/1B, 

4/1C, 4/1D, 4/1E, 4/2A1, 4/2A2, 4/2A3, 4/2A4, 4/2A5, 

4/2A6, 4/2C1, 4/2C2, 4/2C3 over an extent of 2.34.50 hect. in 

Avarimedu village of Madurantakam Taluk and the lease valid 

upto 23.10.2030. The details of lease granted in Avarimedu 

village are as follows:- 



7 
 

Sl. 
No 
 

Name of the lessee 
and address 

SF.Nos. Extent 
in hect. 

District 
Collector’s 

Proceedings. 

Lease 
Period. 

1 S.Murali, 
S/o.Subramanian, 
20/09, 
Alamelupuram, 
Mudichur Road, 
Tambaram West, 
Chennai-45. 

7/1A1 1.50.0 Rc.575/2010/ 
Q1 dated 
5.06.2013 

05.06.2013 
To 

04.06.2018 
 

2. S.Murali, 
S/o.Subramanian, 
AFF1,Alayam 
Thilagavathi 
Enclave, Kurunji 
Nagar, 
Ist Main Road, Old 
Perunglathur, 
Chennai-63. 

 
Since  the  lessee 
Thiru.S.Murali 
expired therefore the 
lease transfer  vide 
Assistant Director 
Geology and Mining, 
Chengalpattu 
Proceedings 
Rc.No.505/Q2/2019 
dated 01.07.2021 in 
the name of his wife 
M.Jayalakshmi 
W/o.S.Murali 
AFF1,Alayam 
Thilagavathi 
Enclave, Kurunji 
Nagar, 
Ist Main Road, Old 
Perunglathur, 
Chennai-63. 

3/1, 3/2, 
3/3, 3/4,  
4/1A, 4/1B, 
4/1C, 4/1D, 
4/1E, 4/2A1, 
4/2A2, 
4/2A3, 
4/2A4, 
4/2A5, 
4/2A6, 
4/2C1, 
4/2C2, 
4/2C3 

2.34.50 Rc.505/2019/ 
Q2 Dated 
24.10.2020. 

24.10.2020 
To 

23.10.2030 
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1.3(1) Lease I :- S.F.Nos.7/1A1, Over an extent of 1.50.00 

Hect. 
 

i) A Rough Stone quarry lease has been granted for the 

period of five years to S.Murali for quarrying Rough stone and 

Gravel in patta survey numbers 7/1A1 over an extent of over an 

extent of 1.50.00 hectares of Avarimedu village, Madurantakam 

Taluk, Chengalpattu District vide Kanchipuram District Collector 

Proceedings Rc.No. Rc.575/2010-Q1 dated 05.06.2013. The lease 

deed was executed on 05.06.2013 and the lease valid upto 

04.06.2018. (Annexure – 8 ) 

ii) The lessee has obtained Environmental clearance from 

the State level Environmental Impact  Assessment Authority for 

a period of 5 years from the date of execution of lease deed vide 

Lr. No. SEIAA-TN/F.No.1072/EC/1(a)/299/2013 Dated. 

15.05.2013 subject to the conditions stipulated therein for 

quarrying of Rough Stone  in  SF.No.7/1A1.,  to  the  tune  of 

Rough stone 140725 cbm &  21962  cbm  of  Gravel  over  a 

period of five years. (Annexure –9 ) 

iii) The lessee has also obtained TNPCB consent vide 

Proc.NO.F.SPR1712/RS/DEE/TNPCB/SPR/W&A/2013 dated 

10.09.2013 valid up to Two years subject to comply with the 

conditions in the EC and quarry lease agreement. 

(Annexure – 10) and subsequently renewed up to 31.03.2018. 

iv) The lessee has entered blasting work contract 

agreement with Thiru.K.Balasundaram Proprietor/Occupier 

of M/s.Lakshmi Explosives, No.24/A, Panankadu, 

Suriyampalayam Post, Thiruchenkodu Taluk, Namakkal 

District  for  extraction  of  quarrying  mineral. On  

verification of register maintained by the lessee it is revealed 
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that the blasting has been carried out by  the  manager  of  

mines between 2 PM to 4 PM and also local enquiry 

conformed the blasting  has  not  been  done  during  the  

night  time. (Annexure – 11). 

 
1.3(2) Violations are observed during the inspection within 

the area granted under lease. 
 

i) As per the lease granting order and lease deed 

conditions the lessee has not provided safety distance of 7.5 

metres to the adjacent land in the west and northern side. 

ii) Boundary pillars have not been erected and 

maintained all along the boundary of the lease granted area 

in good condition as per rule 36(4) of Tamil Nadu Minor 

Mineral Concession Rules 1959. 

iii) The lessee has not maintained the 5m height and 

width of benches with 45 degree slope from horizontal  in order 

to avoiding untoward incident  as per  regulation 106(2)(a) of 

the Metalliferrous Mines Regulation 1961 and also the lessee has 

not carried out the quarrying operations in a skilful, scientific 

and systematic manner keeping in view of proper safety of the 

labourers. 

iv) The lessee has not monitored the quality of the 

ground water once in 3 month and not conducted any air 

sampling survey in and around the quarry site as per EC 

conditions The lessee has not planted any green belt 

development around the boundary of the quarry site in manner 

to preservation of environment and ecology of the area as per 

rule 36 (5) (C) of Tamil Nadu Minor Mineral Concession Rules 

1959. 



10 
 

v) As per the pit measurements, it is estimated that, a 

quantum of 4,51,710 M3 of rough stone and 23,440 M3 of 

weathered rock had been quarried within the lease hold area ie., 

in S.F.Nos.7/1A1 over an extent of over an extent of 1.50.00 hect. 

vi) Mining operation is approved up to depth of 27 m 

(below ground level) in the mining plan / environmental 

clearance whereas the lessee has carried out the mining 

operation to maximum depth of 53 metres.  The  lessee  had been 

removed 1,83,510 M3 of Rough stone and 23,440 M3 of 

weathered rock over and above the  quantity  approved  in  the  

mining plan from the area granted under lease in S.F.Nos. 

7/1A1. 

1.4(1) Lease II :- S.F.Nos. 3/1, 3/2 Etc Over an extent of 

2.34.50 Hect. 

i) A Rough Stone and Gravel quarry lease has  been 

granted for the period of ten years to Tmt.M.Jayalakshmi for 

quarrying Rough stone  and  Earth  in  patta  survey  numbers 

3/1, 3/2, 3/3, 3/4,4/1A, 4/1B,  4/1C,  4/1D,  4/1E,  4/2A1, 

4/2A2, 4/2A3, 4/2A4,  4/2A5,  4/2A6,  4/2C1,  4/2C2,  4/2C3 

over an extent of over an extent of 2.34.50 hectares  of 

Avarimedu  village,  Madurantakam   Taluk,   Chengalpattu 

District vide Kanchipuram District Collector Proceedings 

Rc.No.505/Q2/2019/dated 24.10.2020. The lease deed was 

executed on 24.10.2020 and will be expired on 23.10.2030. 

(Annexure – 12 ) 
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ii) The lessee has obtained Environmental clearance from 

the State level Environmental Impact Assessment Authority 

for a period of 5 years from  State Level the date of execution 

of lease deed vide Lr.No.SEIAA-/TN/F.No.7553/1(a)/ 

EC.No.4405 /2020 Dated 21.10.2020 subject to the 

conditions stipulated therein for quarrying of Rough  Stone 

and Gravel in SF.No.3/1, 3/2 etc., to  the  tune  of  3,04,181 

cbm and 34,354 cbm respectively. (Annexure – 13) 

iii ) The  lessee  has  also  obtained  TNPCB  consent  vide 

CTO Proc.No.F.3110MMN/RS/DEE/TNPCB/MMN/W&A/2020 

dated 19.10.2020 valid up to 31-03-2025  subject  to  comply 

with the conditions in the EC and quarry lease agreement. 

(Annexure – 14) 

iv) The lessee has entered blasting work contract 

agreement with  Thiru.K.Balasundaram  Proprietor/  Occupier 

of M/s.Lakshmi Explosives, Tiruchengode,  Namakkal  District 

for extraction of quarrying mineral. (Annexure – 15) 

1.4(2) Violations are observed  during  the  inspection 

within the lease area. 
 

i) As per the lease granting order and lease deed 

conditions the lessee has not provided safety distance of 7.5 

metres to the adjacent patta land in the Eastern side. 

ii) Boundary pillars have not been erected and 

maintained all along the boundary of the lease granted area in 

good condition as per rule 36(4) of Tamil Nadu Minor Mineral 

Concession Rules 1959. 
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iii) The lessee has not maintained the 5m 

height and width of benches with 45 degree slope 

from horizontal in order to avoiding untoward 

incident as per regulation 106(2)(a) of the 

Metalliferrous Mines Regulation 1961 and also the 

lessee has not carried out the quarrying operations in 

a skilful, scientific and  systematic  manner  keeping  in  

view of proper safety of the labourers. 

iv) The lessee has not monitored the quality of 

the ground water once in 3 month and not conducted 

any air sampling survey in and around the  quarry site 

as per EC  conditions  The  lessee  has  not planted any 

green belt development around the bounty of the  

quarry  site  in  manner  to preservation of 

environment and  ecology  of  the area as per rule 36 

(5) (C) of Tamil Nadu Minor Mineral Concession Rules 

1959. 

v) As per the permit register of the 

Department of Geology and Mining, Chengalpattu, the 

lessee has obtained transport permit for 12,600 cub.  

of Rough stone and 5,100 cub. of Gravel for the period 

upto 28.09.2021. Further, as per the pit measurements 

it is estimated that 1,54,501 cbm of Rough Stone and 

23,208 cbm of weathered rock had been removed 

within the lease hold area. In this connection, it is 

observed that the lessee has quarried & removed 

1,41,901 cbm. of rough stone and 23,208 cbm. of 

weathered rock exceeding the permitted quantity as 

per the permit register. 
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1.5. The quantity of rough stone permitted for 

production in the Approved Mining Plan / 

Environmental Clearance, the quantity for which 

transport permits obtained from the Office of  the  

Assistant  Director  of  Geology  and Mining, 

Chengalpattu and the actual quantum of minerals 

quarried and removed within  the  lease  hold  area  

granted under lease-I &  II  of  Avarimedu  village  of  

Madurantakam Taluk as tabulated below:- 

 
 

Thus, it is estimated that an quantum of 46,648 

M3 of weathered rock and 3,25,411 M3 of rough stone 

has been quarried and removed from the lease hold area 

without payment of seigniorage fee and without 

obtaining despatch slips. 

2.  Illegal quarry in non-lease hold area: 
 

i) The lessee has indulged illegal quarrying 

operation in the adjacent patta in S.F.Nos.5 & 6 

over an extent of 0.31.00 hect. and illegally 

transported to the tune of 5,480 M3 of 

weathered rock and  12,696  M3  of  rough  

 
 

Sl. 
No 

 
 
 
Lease 

Quantum of 
mineral permitted 
for production in 
the approved 
mining plan (in 

M3). 

Quantum of 
minerals for 

which transport 
permits obtained 

(in M3) 

 
Actual quantity of 

minerals quarried and 
removed 

(in M3) 

Quantum of 
Mineral quarried 
and transported 

unlawfully 

(in M3) 

Gravel 
Rough 
stone Gravel 

Rough 
stone Gravel 

Weath
ered 
rock 

Rough 
stone 

Weathered 
rock 

Rough 
stone 

 
1 2 3 4 5 6 7 8 

9 
9=(8-5) 

1 Lease-I 21,962 1,40,725 Nil 2,68,200 - 23,440 4,51,710 23,440 1,83,510 

2 Lease-II 
34,354 3,04,181 5,100 12,600 5,100 23,208 1,54,501 23,208 1,41,901 

Total 56,316 4,44,906 5,100 2,80,800 5,100 46,648 6,06,211 46,648 3,25,411 
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stone and thereby the lessee contravened the 

sub section & (1A) of Section 4 of Mines and 

Minerals (Development and Regulation) Act, 

1957. 

ii) Dumping of Gravel and weathered rock was 

noticed in the Southern side i.e, in non lease 

hold area in S.F.Nos 244/6, 244/11 and 

244/13of Sirunallur village. It is estimated 

that a quantum of 54078 M3 of gravel and 

weathered rock was dumped. 

 
Abstract for Quantity of Minerals Quarried and Transported 

Unlawfully/Illegally 
 

 
Sl. 
No. 

 
S.F.Nos. 

 
Extent 
(in 
Hec.) 

Quantum of the 
Mineral Illegally 
quarried (within 
the lease hold 

area) 

Quantum of the 
Mineral Illegally 

quarried 
(Outside the 

lease hold area) 
Weath
ered 
rock 
(in M3) 

Rough 
stone 

(in M3) 

Weath
ered 
rock 
(in M3) 

Rough 
stone 

(in M3) 

1. Lease - I 1.50.00 23,440 1,83,510 - - 

2. Lease - II 2.34.50 23,208 1,41,901 - - 

3. SF.No.5 & 6 0.31.0 - - 5,480 12,696 

TOTAL 46,648 3,25,411 5,480 12,696 

 
3. Environmental compensation and cost required for 

environmental damages 
 

As per the CPCB guidelines the Environmental 

compensation shall be calculated as, 

Environmental compensation to be paid (EC) = Pl x N 

x R x S x LF Where,  
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Pl Pollution index of industrial sector - For Red 

category [Sl. No. 1085] it is 60 to 100. An average 

value of 80 taken 

N   Number of days of violation took place  
 
(i) For Lease 1 & Lease 2 

 
Actual  quantity  of minerals 
(rough stone and  gravel) quarried 
and removed 

 475150 m3 + 182809 m3 + 
18176 m3 = 676135 m3 

Number of days of quarrying 
operation from 05.06.2013 to 
04.06.2018 and from 24.10.2020 
to 05.10.2021 

1826 + 347 = 2173 

Quantity of minerals (rough 
stone and gravel) quarried per 
day 

 676135/2173 = 311.153 
m3 

Quantum of minerals (rough 
stone and gravel) for which 
transport permits obtained 

(268200 + 5100 +12600) 
285900 m3 

Number of days of quarrying 
operation carried legally 

285900/311.153 = 918.84 
(919 days) 

Number of days of quarrying 
operation carried unlawfully / 
illegally 

2173 – 919 = 1254 

 

Hence, it may be considered that the proponent has taken 

the excess mining days from the date of commissioning from 

05.06.2013 to 04.06.2018 & 24.10.2020 to 05.10.2021 (1254 

days) 

R = A factor in Rupees for EC is minimum of 100 and 

maximum of 500. An average value of 250 taken for violation 

S = Factor for scale of operation (0.5 for small, 1.0 for 

medium and 1.5 for large scale). Hence 0.5 taken since it is small 

scale. 
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LF = Location factor (population from 1 to <5 million LF is 

1.25). 

 
EC = 80 x 1254 x Rs.250 x 0.5 x 1.25 = Rs.1,56,75,000/ 

 (Rupees One Crore Fifty Six Lakhs Seventy Five Thousand 

only) 

 

It is respectively submitted that the proponent may be 

issued with directions to remit the Environmental 

compensation of Rs.1,56,75,000/ (Rupees One Crore Fifty Six 

Lakhs Seventy Five Thousand only) under section 5 of 

Environmental [Protection] act, 1986 as amended after giving 

an opportunity to the project proponent. 

 

4. Recommendations :- 

 

i) For illegal and unlawful quarrying and 

transportation of 5,480 M3  of  weathered rock  and  

12,696 M3 of Rough stone in non lease hold area 

Patta SF.No.5 and 6 of Avarimedu  village, 

Madurantakam Taluk and  for  the  unlawful 

quarrying and removal of 46,648M3 of weathered 

rock and 3,25,411M3 of Rough stone from  the  

lease  hold area necessary action has to be initiated 

by the concerned authority as per 36-A of Tamil  

Nadu Minor Mineral Concession Rules, 1959. 

 

ii) For the violations of lease deed conditions, penalty 

action may be imposed in respect of  such  breach or 

may cancel the lease after granting an 

opportunity of hearing to the lessee as per the  
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BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

ORIGINAL APPLICATION NO.156 of 2021(SZ) 
 
 

 

IN THE MATTER OF : 
 

Mr.B.Pasumpon Anand, 
S/o.P.Bhagavathi, 
53/19, Pillaiyar Koil Street, 
Nesapakkam, West KK Nagar, 
Chennai-600 078. 
Email.anandpasumpon@gmail.com. 
Ph:+919840817546 

 … Applicant 
   

      -Versus- 
 

1. State of Tamil Nadu, 
Represented by its Principal Secretary 
Environment Forest & Climate Change Department 
Secretariat Complex, Namakkal Kavignar Maaligai, 
Fort St.George, Rajaji Road, 
Chennai-600 009. 
Email.forsec@tn.gov.in  
Ph:+91 044 25671511 
 
 

& 7 others                                                               …Respondent(s) 
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PROCEEDING TO THE DISTRICT COLLECTOR, CHENGALPATTUJ 

PRESENT: THIRU. A.R. RAHUL NADH, I.A.S., 

Rc. No.10050/Mines/2021, Dated. 18.08.2021 

Sub: Chengalpattu District - Hon'ble National Green 

Tribunal (Principal Bench), Ncw Delhi order dated 
27.07.2021 against 0.A. No. 156/ 2021 (Sz) in the 
matter of legality of the quarrying activities in 

Chengalpattu District - Committec 

Constituted - Factual and action taken report to 

Official to bc nominated 

District 

be furnished 

Regarding. 
Ref: 1. Orders of the National Green Tribunal, 

Southern Zonc, Chennai in O.A. No. 156/ 
2021 (SZ) dated.27.07.202 1. 

2. Letter of the Director of Geology Mining, 
Chennai 32 in Rc.No.5116/MM1/2021, 
dated. 12.08.2021. 

Kind attention is invited to the reference cited above. 

The Hon'ble National Green Tribunal, Southern Zone vide the order 

dated 27.07.202 1 in 0.A. No. 156/ 2021 (SZ) had directed a Joint 

Inspection by a Committee comprising of following oflicials to ascertain the 

genuineness of complaint raise by the petitioner. 

The District Collector, Chengalpattu or a Senior Officer 
below the rank of Assistant Collector/ Sub 

Divisional 

1. 

not 

Magistrate as deputed by the District 

Collector. 

ii. A Senior Officer from the State Environment Impact 

Assessment Authority (SEIAA). 

iii. A Senior Officer from the Tamil Nadu Pollution Control 
Board (TNPCB) as deputed by its Chairman. 

iv. A Senior Officer from the Directorate of Geology and 
Mining, Guindy, Chennai. 



The National Green Tribunal, Southern Zone, Chennai has instructed 

the said Joint Committee to submit a factual as well as action taken report, 

if there is any violation before the NGT on or before 24.08.2021 and furnish 

the matter by E-Mail at 
a factual and action taken report in 

ngt.ilinga@gmail.com. 

Vide reference 2nd cited, the Director of Geology and Mining has 

requested to nominate a senior officer not below the rank of Assistant 

Collector or Sub Divisional Magistrate as a member of the Joint Committee 

to inspect the subject area in question and submit the factual report before 

the NGT. 

In this connection, the officer mentioned below is nominated as a 

member of Joint Committee, for inspection of subject quarry. 

Sl. 
Name of the Officer Designation & Place of Working 

No. 

Tmt. C. Saraswathi Revenue Divisional Officer, 
1. 

Madhuranthagam 
The Assistant Director, Geology and Mining, Chengalpattu is hereby 

directed to provide necessary co-ordination / assistance for file inspection 

as per the order of NGT. 

Sd/- A.R. Rahul Nadh 
dated. 18.08.2021 

District Collector, 

Chengalpattu. 
By Order / 

Assistant Directoft, 
Dept. of Geology and Mining, 

Chengalpattu.

To 
Tmt. C. Saraswathi, 
Revenue Divisional Officer, Madhuranthagam. 

Copy 1o: 
1. The Director of Geology Mining, Guindy, Chennai 32. 

2. The Chairman, 
Statc Environmental Impact AssesSment Authority. Chennai 

3. District Environmental Engineer, 
Tamil Nadu Pollution Control Board, Maraimalai Nagar. 



A2 

DIRECTORATE OF GEOLOGY AND MINING 

From To 
Thiru. L. Nirmal Raj, I.A.S., 
Director of Geology and Mining, 
Industrial Estate, 

The Chairman, 
Tamil Nadu Pollution Control Board, 
No.76, Mount Salai, 
Guindy, Guindy, Chennai 600 032. 
Chennai - 600 032 

Rc.No. 5116/MM1/2021, dated 12.08.2021 

18 AUG 202 
Sub nes and Minerals - Minor mineral - Rough 

Bsxone Kancheepuram District 
aduranthagam Taluk - Arivamedu Village 

S.F. Nos.3/1, 3/2, 3/3 etc. - Violations of 

conditions and alleged excess mining 0.A.No. 
156/2021(SZ) 

- ULLÚ 

filed by Thiru.B.Pasumpon 
Anand- National Green Tribunal Passed Orders 

to consiitute Committee officials nomination 
- Regarding. 

Ref: Orders passed by the Hon'ble National Green 
Tribunal, Southern Zone, Chennai, order dated 
27.07.2021 in O.A. NO.156/2021 (SZ) 

Kind attention is invited to the references cited. 

2) In the reference 1st cited, the Hon'ble National Green 

Tribunal, Southern Zone, Chennai passed orders in O.A. No. 
156/2021 (SZ), dated 27.07.2021 therein has ordered to constitute 
a joint committee comprising 

i. The District Collector, Chengalpattu or a senior officer 
not below the rank of Assistant Collector or Sub 
Divisional magistrate as deputed by the District collector; 
a Senior Officer from the Tamil Nadu State Environment 
Impact Assessment Authority (TNSEIAA); 

iii. a Senior Officer from the Tamil Nadu Pollution 
Control Board (TNPCB) as deputed by its Chairman; 

iv. a Senior Officer froin the Directorate of Geology and 
Mining Department, Guindy. 



tO Inspect the area in question and submit a factual as well as 

action taken report if there is any violation found. 

3) Besides, The committe is directed to ascertain (i) whether 

there is any violation of conditions imposed in the Environmental 

Clearance (EC) and Consent to Establish as well as Consent to 

Operate favour of granted 
the 8th respondent, while carrying out the quärrying operation in 

the earlier quarrying portion and also in the Subsequent quarrying 
portion, (ii) Whether any excess mining has been done by the 8 

Respondent and if so , What is the quantity of excess mining done 

(ii) if excess mining is done, wthat is the nature of action takenby 

including of environmental imposition 
compensation, apart from realizing royalty and penalty as provided 
under the respective rules, (iv) whether the pollution control 

mechanism provided by the 8th respondent is sufficient and whether 
there are any in operation in conformity with the standard 

prescribed and if there is any deficiency,. what is the remedial 
measure to be provided (v) if the quanlity of air or water hes been 

affected in that area, then what is the nature of action taken by the 

regulators including suggestion of remedial measures to rectify the 

same (vi)whether the dust emanating from the quarrying area has 

affected the surroundings including the ground water quality and 

causing inconvenience to the residents in the nearby area and aiso 

damage (if any) caused to the agricultural properties in the nearby 

neighbouring area and (vii) whether any environment damage has 

been caused on account of unscientific manner in which the quarry 

was conducted by the 8th respondent in both the places wtere he 
obtained Environmental Clearance (EC) and if so, the committee is 

the authorities 

directed to assess the environmental compensation to be 

recovered from him, apart from providing remedial measures for 

restoring the damage caused to the environment.(ix) ascertain the 

contamination of the Ambient Air Quality and also the ground water 

guality in that area, if any and suggest the remedial measures to 

resolve it. 

4) The NGT, Southern Zone, Chennai has also instructed the 

said Joint Committee to submit a factual as well as action taken 

report on or before 24.08.2021 by e-filing in the form of searchable

PDF/OCR Supportable PDF and not in the form of Image PCF along 
with neceSsary hard copies to be produced as per Rules. 



5) In Iight of the order of the NGT, The Chairman,

Tamil Nadu Pollution Control Board, is requested to nominate a 

Senior Officer from the Tamil Nadu Pollution Control Board as 

a member of the Joint Committee to inspect the subject area in 

question and submit the factual report before the NGT 

Encl: As above. 

Sd/-L.Nirmal Raj 

Director of Geology and mining 

Forwarded/ By Order 

For Director 

Copy Submitted to 

The Principal Secretary to government 

Industries Depatment, 
Secretariat, Chennai-9 

Copy to: 

/1. The District Collector, 
Chengalpattu 

2. The Chairperson, 
State Level Environment Impact 

Assessment Authority. 
Director of Environment and Forest, 

No.1. Jeenis road, 

Panagal Maaligai, 
Saidapet, Chennai -600015. 

3. RJD, Villupuram 

4. The Assistant Director, 
Geology and Mining, 

Chengalpattu. 



f 

STATE LEVEL ENVIRONMENT IMPACT 
TMT.P.RAJESWARI, I.F.S 

ASSESSMENT AUTHORITY -TAMILNADDU 
MEMBER SECRETARY 

3rd Floor, Panagal Maaligai, 
No 1 Jeenis Road, Saidapet, 
Chennai-600015. 

Telephone No.: 044-2435 9973 

E- Mail: cmantnseiaa@yahoo.com 

Lr.No.SEIAA-TN/NGT/0.A.No,.156 of 2021/2021-1 dated: 20.09.2021 

To 
The Director 
Department of Geology and Mining, 

Thiru.Vi. Ka. Industrial Estate 

Guindy, Chennai - 600032 

Sir, 
Sub: SEIAA-TN Court Case Hon'ble NGT, SZ, Chennai in Original Application 

No.156 of 2021 order dated: 27.07.2021 - Member nominated on behalf of 

SEIAA-TN - Communicated - Regarding 

Ref: 1. Hon'ble NGT, SZ, Chennai in 0.A.No.156 of 2021 order dated: 27.07.2021

2. Rc.No.5116/MM1/2021, dated 12.08.2021 from Director of G&M, Chennai 

received on 18.08.2021 
*** 

In the reference second cited above, the Director, Department of Geology and 

Mining has requested to nominate a Senior Officer/ Scientist behali of State Environnment 

Impact Assessment Authority (SETAA), Tanmil Nadu dS a member of joint committee 

constituted by Tribunal vide order dated 27.07.2021 

In this regard, it is informed that, Tmt.N. R. Kamala, Assistant Environmental 

Engineer, (Mobile No: +91- 9444545598 Mail !D: cmantnseiaa@yahoo.com) is nominated 

on behalf of SE1AA-TN for compliance of Hon'ble NGT order 

For MEMBER SECRETARY 

SEIAA TN 

Copy to 

Tnt.N.R.Kamala, AEE, SEIAA-TN 



TAMIL NADU POLLUTION CONTROL BOARD 
To olu rom 
The Corprirtgsebridr ThiruA.VVonkatachnlanm, I.F.S, 

Chalman 
Tanmil Nadu Pollution Control Bonrd, 
76, Mount Salal, Gulndy, 
Chennai-600 032. 

Dopar!Mgetor B9olaAy and Mifng,y 
Alancir,hid, Guindy IndUstfafEstata, 
Gulry/y,honnal-600 032. 

2 21 AUG 2021 
Lottor No.1NPCU /LAWILA-I|/NOT/016670/2021 ddtoh 12.08,2021. 

Sir, 

Sub: TNPCB- Law- NGT O.A.No. 156 of 2021 (SZ)-F/b B.Pasumpon Anánd, CHeRal 
against Tho Principal Socrotury, Environmont Forosts:& Climato Chango Department, 
Govt. of Tamil Nadu and Others-Vlolation committood in carrylng out rough stone gráyelquarryin9 

NGT Order dated: 27.07.2021-RoOg 

Rof:-1. Copy of the Hon'blo NGT order dated 27.07.2021 passed in O.A.No.156 of 

2021 

lam to invite kind attention to the reference cited above, wherein the Hon'ble NGT (SZ) has appointed a 

joint committee comprising of () the District Collector, Chengalpattu District or a Senior Officer not below 

the rank of Assistant Collector/Sub Divisional Magistrate as deputed by the District Collector, (i) a Senior 

Officer from the State Environmental Impact Assessment Authority (SEIAA), Tamil Nadu, (ii) a Senior 

Officer from the Tamil Nadu Pollution Control Board (TNPCB) as deputed by its Chairman and (iv) a 

Senior Officer from the Directorate of Geology and Mining, Guindy, Chennai to inspect the area in 

question and submit a factual as well as action taken report, if there any violation found. 

The Department of Geology and Mining wll be the nodal agency for co-ordination and for providing 

necessary logistics for this purpose. 

In this regard, the District Environment Engineer, TNPCB, Maraimalai Nagar is nominated as Member of 

the Joint Committee on behalf of the Tamil Nadu Pollution Control Board and his contact details are 

furnished below: 

Er. D.Vasudovan, M.Toch, 
Distrlct Environmontal Englnoor, 

Tamilnadu Pollutlon Control Board, 
Maraimalal Adigalar Stroot, 
Noxt to Munlclpal Offlco, 
Maralmalal Nagar, 
Kanchlpuram Dis-6032019 

Email ld: tnpcbmmneger@gmcll.com 

Contact no:8056042170 

his is for kind information and taking further necessary action pl. 



AS 
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PROÇEEDINGS OF THE DIRECTOR OF GEOLOGY AND MINING, 
GUINDY, CHENNAI-32. 

PRESENT: Thiru.L.Nirmal Raj 
dated 21.08.2021 

Rc.No. 5116/MM1/2021, 

Mines and Minerals Minor mineral - Rough 

Kancheepuram 
Sub 

District stone 

Arivamedu Village Maduranthagam Taluk 

S.F. Nos.3/1, 3/2, 3/3 etc.- Violations of 

conditions and alleged excess mining - O.A. No. 

156/2021($Z) filed by Thiru.B.Pasumpon 

Anand- National Green Tribunal Passed Orders 

to constitute Committee Deputed officer - 
Orders issued. 

Orders passed by the Hon'ble National Green 

Tribunal, Southern Zone, Chennai, order dated 

27.07.2021 in 0.A.NO.156/2021 (SZ) 

Ref: 

*** 

Order: 

1) In the reference cited, the Hon'ble National Green Tribunal, 

Southern Zone, Chennai passed orders in O.A.No. 156/2021 (SZ), 

dated 27.07.2021 therein ordered to constitute a joint committee 

comprising 

The District Collector, Chengalpattu or a senior 
. 

officer not below the rank of Assistant Collector or 

Sub Divisional magistrate as deputed by the District 

collector; 
ii. a Senior Officer from the Tamil Nadu State 

Environment Impact Assessment Authority 

(TNSEIAA) 
ii. a Senior Officer from the Tamil Nadu Pollution 

Control Board (TNPCB) as deputed by its 

Chairman 
a Senior Officer from the Directorate of Geology 

and Mining Department, Guindy. 
iv. 

to inspect the area in question and submit a factual as well as 

action taken report if there is any violation found. 

2) Besides, The committee is directed to ascertain (i) whether 

there is any violation of conditionsimposed in the Environmental 

Clearance (EC) and Consent to Establish as well as Consent to 



Operate granted in favour of 
the 8th respondent, while carrying out the quarrying operation in 
the earlier quarrying portion and also in the Subsequent quarrying 
portion, (i) Whether any excess mining has been done by the 8" 
Respondent and if so , What is the quantity of excess mining done 
(ii) if excess mining is done, what is the nature of action taken by the authorities including imposition of environmental 
compensation, apart from realizing royalty and penalty as provided under the respective rules, (iv) whether the pollution control 
mechanism provided by the 8" respondent is sufficient and whether 
there are any in operation in conformity with the standard 
prescribed and if there is any deficiency, what is the remedial 
measure to be provided (v) if the quanlity of air or water has been 
affected in that area, then what is the nature of action taken by the 
regulators including suggestion of remedial measures to rectify the 
same (vi)whether the dust emanating from the quarrying area has 
affected the surroundings including the ground water quality and 
causing inconvenience to the residents in the nearby area and also 
damage (if any) caused to the agricultural properties in the nearby neighbouring area and (vii) whether any environment damage has 
been caused on account of unscientific manner in which the quarry was conducted by the 8t" respondent in both the places where he 
obtained Environmental Clearance (EC) and if so, the committee is 
directed to assess the environmental compensation to be 
recovered from him, apart from providing remedial measures for 
restoring the damage caused to the environment. (ix) ascertain the 
contamination of the Ambient Air Quality and also the ground water 
quality in that area , if any and suggest the remedial measures to 
resolve it.

3) The NGT, Southern Zone, Chennai has also instructed the said Joint Committee to submit a factual as well as action taken 
report on or before 24.08.2021 by e-filing in the form of searchable PDF/OCR Supportable PDF and not in the form of Image PDF along with necessary hard copies to be produced as per Rules. 

4) In light of the order of the NGT, the following officer is deputed on behalf of the Department of Geology and Mining, as a member of the Joint Committee to inspect the subject area in question and submit the factual report before the NGT. 



Designation and 
S.No Name of the Officer 

Place of working 

The Regional Joint 
Thiru. A. Arumuganainar 

Director, Department of 
Geology and Mining, 

Villupuram. 

5) The above said officer is eligible for TA/DA and other 

allowances as admissible. 

Encl: As above. 

Sd/-L.Nirmal Raj 
Director of Geology and Mining 

Forwarded/ By Order 

For Director of Geology and Mining 

To 33)2 
Thiru. A. Arumuganainar, M.SC., 
The Regional Joint Director, 

Department of Geology and Mining, Villupuram 

Copy Submitted to 
The Principal Secretary to government 

Industries Department, 
Secretariat, Chennai-9 

Copy to: 
1. The District Collector, 

Chenagalpattu. 
2. The Chairperson, 

State Level Environment Impact 
Assessment Authority 
Director of Environment and Forest, 

No.1. Jeenis road, 
Panagal Maaligai, 
Saidapet, Chennai -600015. 

3. The Chairman, 
Tamil Nadu Pollution Control Board, 

No.76, Mount Salai, 

Guindy, 
Chennai - 600 032 

The Assistant Director, 
Geology and Mining, 

Chengalpattu. 

4 



PROCEEDINGS F THI DIRECTOR OF GEOLOGY AND MINING, 

GUINDY, CIHENNAL 32. 
PRESENT: THIRU L. NIRMAI, RAJ, LA.S., 

Date: 12. 10.2021 Rc.No.51 16/MM1/2021 

Sub: Mines and Minerals Minor Mineral Rouph 
stone Kancheepuram district 
Maduranthagam taluk- Arivamcdu villape 

S.F.Nos.3/1, 3/2, 3/3, ctc. 

conditions and allegcd CXCCSs 
O.A.No. 1 56 of 2021 (SZ) filcd befor¢ the 

Hon 'ble National Green Tribunal (Southern 

Zone), Chennai - orders passed - dirccted to 

constitute a joint committce 

Surveyor of Department of Geology and 

Mining orders issucd. 

violations of 

Inining 

deputation of 

Ref: 1. Orders of the Hon'ble National Grcen 

Southern Zonc, Chennai in Tribunal, 
O.A.No. 1 56 of2021 (SZ), dated 

27.07.2021. 
2. Proceedings of the Director of Geology and 

Mining in Rc.No.51 16/MM1/2021, dated 

21.08.2021. 

-o00- 

ORDER: 
In the reference 1st cited, the Hon'ble National Green Tribunal, 

Southern Zone Chennai has passed the orders therein directed to constitute 

a joint committee to inspect the area in question and ascertain the 

genuineness of the allegations made in the application and also the 

violations, if any, alleged to have been committed by the 8th respondent in 

carrying out the quarrying operation in the disputed area narrated in the 

application. The said Joint Committee cormprising of 

The District Collector, Chengalpattu or a e Senior officer 

not below the rank of Assistant Collector/Sub Divisional 

Magistrate as deputed by the District Collector. 

i. A senior officer from the State Level Environmcnt Impact 

Assessment Authority (SEIAA), Tamil Nadu. 

A senior officer from the Department of Geology and 

Mining as deputed by the Director. 
A senior officer from the Tamil Nadu Pollution Control 

Board (TNPCB) as mentioned by its Chairman. 

11. 

V 



2) The NGT, Southcn Zone, Chennai has instructed the said Joint 
Committec to submit a factual as well as action taken report, if there is any 
violation before the NGT by e-filing in thc form of scarchable PDF/OCR 
supportable pdf and not in the form of imagc pdf along with necessary hard 
copics to be produced as per rules. 

3) In the rcference 2nd cited, Thiru. A. Arumuganainar, Regionai Joint 
Director of Geology and Mining, Villupuram has been nominated as a 
member of the Joint Committcc on bchalf of the Department of Geology and 

Mining. 
4) In order to ascertain the nature of violation and gravity, the 

1ollowing official is deputed to assist the Joint Committee constituted for 
carrying out detailed inspection in the subject arca in question. 

SI.No. Name of the Officer Designation & Place of 

Working 
Sub-Inspector of Survey, 
O/o. the Deputy Director, 

Dept. of Geology and Minirg, 

Krishnagiri. 

Thiru K. Neelakandan 

5) Since the Department of Geology and Mining is a nodal agency, the 
Assistant Director of Geology and Mining, Kancheepuram is hereby directed 
to provide all necessary co-ordination/assistance and logistics to the other 

members of the Joint Committee for field inspection as per the orders of the 
NGT. 

6) 
admissible. 

The said officer is eligible for TA/DA and other allowances as 

Sd/-L.Nirmal Raj 
Director of Geology and Mining 

Forwarded/By Order 

For Director of GËolegn ánd Mining 

To 
Thiru.K.Neelakandan, 
Sub-Inspector of Survey, 
Office of the Deputy Dircctor, 
Departnent of Gcology and Minin8 

Krishnagiri. 

O 

Copy Submitted to: 
The Principal Secretary to Government, 
Jndustrics Depariment, 
Secretariat,Chennai 09. 
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PROCEEDINGS OF THE DISTRICT COLLECTOR; KANCHIPURAM 

Present: Thiru L. Sitherasenan I.A.S. 

Rc.575/2010 Q1 
Dated -6-2013 

Sub: Mines and Minerals - Kanchipuram District - Madurantakam 

Taluk - Averimedu Village - Roytwari patta lands in SNo 7/1A1 

Over an extent over an extent of 1.50.0 hectares in 

Averimedu Village - Grant of stone quarry lease applied for 

by Thiru S Murali Chennai - for a period of five years under 

Rule 19 of the Tamil Nadu Minor Mineral Concession Rules 1959 

applied for - lease granted orders issued. 

Read 1. Application from Thiru S. Murali S/o Subramanian , No 20/9 

Alamelupuram, Mudichur Road, Tambaram West, Chennai 45 

dated 25-11-2010. 

2. Report from the Revenue Divisional Officer, Madurantakam 

K.Dis 4689/2010A datea i2-1-2011 and 30-9-2011. 

3. Report of the Assistant Geologist, Office of the Assistant 

Director of Geology and Mining, Kanchipuram dated 29-1-2011 

4. Hon'ble Supreme Court of India in CA 12-13/2011 in SLP No 

O No 19628-19629 of 2009 dated 27-2-2012. 

5. Office Memorandum No L-11011/47/2011/1A-II(M) 

dated 18-5-2012 from the Ministry of Environment and 

Forest, New Delhi 

6. D.O Letter No SEIAA-TN/Minor Minerals 2012- 

dated 17-9-2012 from the Chairman, State Level Environment 

Impact Assessment Authority, Chennai 15 

7. Letter No 3968/LC/2012 dated 19-1-2012 from the 

Commissioner of Geology and Mining Guindy, Chennai 34 

8. This Office Notice Rc. 575/2010 Q3 dated 20-12-2012. 

9. Letter No SEIAA. TN/F NO 1 72/.EC/1(A) 299/2013 

Dated 15-5-2013 from the Mumber Secretary , 
State 

Level Environment Impact Assessment Authority, Chennai 15 

10. This Office Notice Rc.575/201. Q3 dated 24-5-2013. 

11. Other connected records. 

-X-X-X- 

ORDER 
One Thiru. S.Murali, S/o. Thiru.Subramanian, No.20/9, 

Alamelmepuram, Mudichur Road, Tambaram West, Chennai -45 has applied for 

the grant of lease for quarrying and transport of Rough stone and Earth in his 

patta land in S.No.7/1A1, over an extent 0: 1.50.0 hectares in Avirimedu Village, 

Madurantakam Taluk , Kanchipuram District for a period of five years under 

Rule 19 of TNMMCR, 1959. 



2. The Revenue Divisional Officer (i/c), Madurantakam in his report vide 

reference 2nd cited has reported that the lands in S.F.No.7/1A1, over an extent of i 

1.50.0 hectares of Avirimedu Village stands registered in the name of the 

applicant vide patta No.452 and barren lands. He has also reported that on the 

northern side of the applied area Sirunallur Village boundary is located and 

there is existing patta stone quarry of Thiru.Kannan is located. The applied area 

is bounded on the South by S.F.No 7/1A2, East by patta 
S.F.No.25 and west by 

patta lands S.F.Nos. 5 and 6. He has also reported that there are no valuable 

trees, buildings, places of worship, graveyard, electric lines, railway track, ponds 

are located. Finally he has recommended for the grant of permission to the 

applicarnt to quarry and transport of stone and earth in the applied area. The 

Revenue Divisional officer, 
Madurantakam in his further report vide the 

reference dated 30-9-201l has also recommended for the grant of permission to 

the applicant for the grant of stone and earth quarry lease in the applied area in 

S.F.No.7/1A1, over an extent 1.50.0 hectares in Avirimedu Village, 

Madurantakam Taluk, Kancheepuram Taluk. 

3. The Assistant Geologist (Mines), Kancheepuram in his report 3rd cited 

has reported that the applied area was identified and verified with the Village 

Administrative Officer concerned and revenue records and stands registered in 

the name of the applicant and as such he has got the surface right over the 

applied area. He has further reporte:! that the applied area is located to the East 

of Madurantakam to Sithamur Road at a distance of 13 Km from Madurantakam 

and about 1 km from the 
Madurantakam-Pounchoor Road junction. The applied 

area is abutting on the Southern side of existing patta stone quarry granted to 

one Thiru.Kannan vide District Collector's Proceedings Rc.No. 1125/2007-Q1 

dated 21.5.2008 for a period of 5 years. There is no residential area noticed 

within a radial distance of 300 meters from the applied area and no permanent 

structures like Historical monuents, electric lines, railway ine, Graveyard lies 

within the safety area. There is an approach road available to the applied area. 

He has also reported that yellowish gravel top soil of about 2 meters thickness is 

noticed below which charnockite sheet iormation is lound. The rock is hard and 
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compact, grey coloured and coarsc grained. Multiple joints and fractures are also 

noticed. Due to the hard nature, the rock type available in this area is suitable 

for making road and construction materials such as jelly, chakkai etc..He has 

recommended for the grant of permission to the applicant for a period of 5 years 

in the applied arca under the provision for Rule 19 (1) and 20 of TNMMCR 1959 

subject to the certain conditions 

4. The Hon'ble Supreme Court of India in its order dated 27 -2-2012 in 

IA. Nos 12-13 of 2011 of SLP ( c) No 19628 -19629 of 2009 etc., dated 17-2- 

2012 and as per the Ministry of Environment and Forest Office Memorandum 

Environmental Clearance 
dated 18-5-2012 necessary Mining Pian and 

Certificate has to be obtained from tle State Level Environmental Impact 

Assessment Authority, Chennai. 

5). The applicant has submitted the Mining Plan prepared by the 

Recognized Qualified Persons and it was approved and sent to the applicant for 

obtaining Environment Clearance from the MOeF 

6. The Member Secretary, state lerel Environment Impact Authority in its 

has 
letter No SEIAA.TN/F No 1072/EC 1(8) 299 /2013 dated 15-5-2013 

accorded environmental Clearance to the said project under the provision of 

Environment Impact assessment Notification, 2006 subject to the strict 

compliance of the terms and conditions iniposed therein 

7. The applicant has remitted the Security deposit of Rs 5000/- (five 

thousand) and the Area assessment of Rs. 800/(Eight Hundred) Only in Chalan 

No nil dated 28-5-2013 in the State Bank of India, Kanchipuram. He has 

produced the non Judicial stamp paper to he value of Rs 73,500/ 

8. Based on the recommendation of the Revenue Divisional Officer, 

Madurantakam, technical report of the Assistant Director of Geology and Mining, 

Kanchipuram imposing special condit:ons and also pursuant to the 

Environment Clearance Certificate issied by the State Environment lmpact 

Authority of India, Tamil Nadu, Chennai, 15, Thiru.S.Murali,S/o. 

Thiru.Subramanian, No.20/9, Alamelmelpuram, Mudichur Road, Tambaram 

West, Chennai -45 is hereby granted lease to quarry and transport of rough 

stone and carth in the applied area in patta lands in S.No.7/1A1, over an 



Village, Madurantakam Taluk, 
extent of 1.50.0 hectares in Avirimedu 

Kanchipuram District for a period of five years under Rule 19, 20, 22 and 36 of 

TNMMCR, 1959 from the date of execution of the lease deed subject to the 

following conditions. 

1) The lessee should operate the quarry strictly in accordance with the 

conditions imposed as per the Environmental Clearance issued by the 

member secretary, State Level Environment Impact assessment 

Authority in the Environment Clearance in the Letter No SEIAA.TN/F 

No. 1072/EC/1(a) /99/2013 dated 15-5-2013 

2) The lessee should fix boundr ry stones in all sides duly painted and 

maintained in tact and carry out quarrying operation between 7AM to 

5PM 

3) the lessee should erect Notice Board at the entrance of the quarry site 

containing the name of the 'essee, SF No, Extent, period of lease and 

proceedings of the District Collector:. 

4) The lessee should produce Rough Stone, Chakkai, Jelly and Earth 

Gravel from the subject area granted and he should not extract export 

worthy dimen_ional block suitable for polishing 

5) 
The lessee should remit the Seigniorage Fee for the quantity of mineral 

quarried as per the Appendix II of the Tamil Nadu Minor Mineral 
Concession Rules 1959 and also to pay the revision of seigniorage fee 

subsequently made by the Government from time to time without raising 

any objections 
6) The lessee should maintain the register while extracting the quantum 

of mineral at the pitmouth of the quarry site, transported and stock 
available at pit head and it should be produced for verification during the 

course of inspection by the competent authority. 
7) The lessee shall remove o: allow removal and transportation of any 

mineral from the area where quarrying is permitted only after obtaining 
transport permit and facsinnied dispatch slip in the form prescribed to 
these rules from the officers authorized in this behalf. The person who 
has been permitted to quarry in any area or hsmen, in turn, shall issue 
the facsimiled dispatch slips to the vehicles used for removal or 
transportation of the mineral furnishing the particulars in the dispatch 
slips specifically indicating the vehicle number, the quantity of the 
mineral allowed to be transported by the vehicle by using that dispatch
slip and the time of issue of the dispatch slips the vehicles. 

8) The lessee should use rild explosive device for blasting by making 
shallow holes by using hand jack hammer driller without causing 
hindrance to the public and the adjacent patta lands 
abide to these conditions action will be taken as per the Tamil Nadu 

Any failure to 

Mines and Mineral con:es:ion Rules, 1959 and as per the Indian 
Explosives Act, 1884. 
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9) The lessee should carryout quarrying operations by employing certilied 
Mines Manager, foreman, mine mate and intimate the commencement ol 
the quarrying to the Director of Mines Safety, Chennai 

10. The lessee should not sub-let or sub lease a part or the whole to any one 

during the lease period. 

11 The lessee should maintain 7.5 meiur safe distance from 
all side of the area granted on lease and should cause any hindrance 

to the adjacent pattadars. 

12.The lessee should carryout quarrying operation in systematic and 

eco friendly manner as per the app:oved mining plan and 
also should make his own arrangement to form approach road to the 

subject area at his own cost. 

13) The lessee should obtain consent from the Tamil 
Nadu Pollution Control Board before commencing of quarrying 

operation. 

14) The lessee should abide to the conditions of the lease agreements and 
also as per the Tamil Nadu Minor Mineral Concession rules 1959. 

Collector, 
Kanchipuran a 

To 

Thiru S Murali, 
s/o Thiru Subramanian, 
No 20/9 Alamelupuram, 
Mudichoor Road, Tambaram West 
Chennai 600 045. 

ulel3 

Copy to the Revenue Divisional Öfficer, Madaurantakamn 
Copy to the Tahsildar, Madurantakam. 

Copy to the Member Secretary, 
SEIAA-TN, , 3rd Floor, Panagal Maligai, 
No 1 1 Jeenis Road, saidapet, Chennai 15. 
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

3rd Floor, Panagal Maaligai, 
No.1, Jeenis Road, Saidapet, dr. H.MALLESHAPPA, I.F.S, 

MEMBER SECRETARY Chennai-15. 

ENVIRONMENTAL CLEARANCE 
Lr.No.SEIAA, IN/E.No. 1072/EC/1{all 22013 dated: S.05.2013 

To 

Thiru S. Murali, 
No.20/9, Alamelupura m, Mudichur Road, 
Tambaram West
Chennai-600045

Sir.
SEIAA, TN -Proposed Rough Stone Quarrying at S.F No. 7/1A1, Aavarimedu Village, 
Maduranthagam Taluk, Kancheepuram District by Thiru S. Murali Environmental 

Sub: 

Clearance- Reg. 

Ref 1. Your Application for Environmental Clearance dt: 16.04.2013 

2. Presentation details nmade before the SEAC on 02.05.2013 

3. Minutes of the SEIAA meeting held on 15.05.2013. 

Preamble: 
This has reference to your application first cited. The proposal is for obtaining environmental 

clearance for Rough Stone Quarrying at S.F No. 7/1A1, Aavarimedu Village, Maduranthagam Taluk, 

Kancheepuram District. The mine lease area of 1.50.0 ha. The proposed mining area is reported as lying 

in Latitude 12027'12" N, Longitude 7995445" E, in Topo Sheet No.57/P-15. 

No forest land is involved. No sensitive water bodies, bio-spheres, national parks, sanctuaries 

are located within 10 km radius as reported. There is no village within 500 metre of the project site as 

reported. Mine working will be open cast semi-mechanised mining and is proposed upto a depth of 27 

metres. The production would be 140725 cu.m of Rough Stone & 21962 cu.m of Gravel over a period 

of 5 years. Water requirement of 0.1 KLD for drinking purposes will be sourced through Water Vendors 

and 0.6 KLD required for dust suppression and green belt will be sourced from nearby bore hole. The 

proponent has submitted the mining plan approved by the Assistant Director, Geology and Mining, 

Kancheepuram District vide Rc. 575/2010/Q1 dated 05.04.2013. The precise area communication has 

been approved by the District Collector, Kancheepuram in letter 575/2010/Q1 dated 30.10.2012. There

is no State or National boundaries within 15 km radius as reported. The project cost is Rs.67.50 lakhs. 

EMP cost is Rs.6.55 akhs. 

The proposal was considered and examined by the SEAC on the directions of the Hon'ble 

Supreme Court on bringing all mines within the fold of prior EC, irrespective of their Mining Lease (ML) 

size Thus the present proposal, though of less than 5 ha lease area (and hence not covered under the 

MEMBER SECRÉTARY 



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE 
EIA Notification 2006) was appraised based on the project documents furnished and the explanation made before the Committee on 02.05.2013. The SEAC has recommended for the grant of 
environmental clearance for the said Rough Stone quarry project.

The proposal was placed before the SEIAA in its 72 meeting and the Authority considered the 
proposal and noted that the size of the mine, production rate, the mineral mined and the eco-sensitivity of the area are such that the operation of the mine will have negligible impact on the surroundings and 
as such the project deserved to be granted the blanket clearance subject to the mines less than 5 ha 
area brought under the EC regime on the directions from Hon'ble Supreme Court and hence decided to 
grant environmental clearance to the said project. Accordingly, the SEIAA hereby accords 
environmental clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006 subject to strict compliance of the terms and conditions as follows: 2. Conditions to be Complied before commencing mining operations: 

i. The project authorities should advertise with basic details at least in two widely circulated local 
newspapers, one of which shall be in the vernacular language of the locality concerned, within 7 
days of the receipt of the clearance letter informing that the project has been accorded 
environmental clearance and a copy of the clearance letter is available with the State Pollution 
Control Board and also at the web site of the SEIAA,TN at http://seiaa.tn.gov.in and a copy of the 
same is being sent to the Regional Office of Ministry of Environment and Forest, Government of 
India located at Bangalore. 

. Quarry lease area should be dermarcated on the ground with wire fencing to show the boundary of the lease area on all sides with red flags on every pillar shall be erected before commencement of quarrying. 

ii. copy of the Environmental Clearance letter shall be sent by the proponent to the concerned 
Panchayat, Town Panchayat/Panchayat union, Municipal Corporation, Urban Local Body and the 
Local NG0, if any, from whom suggestions/ representations, if any, were received while 
processing the proposal. The clearance letter shall also be put on the website of the proponent and also kept at the site, for the general public to see. 

iv. Provision shall be made for the housing of construction labour nearby the site with all necessary infrastructure and facilities such as fuel for cooking, toilets, safe drinking water, etc. The housing 
may be in the form of temporary structures to be removed after the completion of the project. V The proponent shall ensure that First Aid Box is available at site.

MEMBER SECRETARY 
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE 
3. Specific Conditions: 

The environmental clearance will be coterminous with the mine lease period, howeverlimited to 

maximum period of 5 (five) years from the date of issue. 
i. It shall be ensured that quarrying is not carried out within 500m of structures, bridges, dams, 

weirs, ground water extraction points, water supply head works, extraction points for irrigation 

and any other cross drainage structures. 

The proponent shall take necessary measures to ensure that there shall not be any adverse . 

impacts due to quarrying operation on the nearby human habitations, by way of pollution to the 

environment. 

it shall be ensured that quarrying shall not be carried out below ground water table under any V. 

circumstances. If ground water table occurs/intervenes within the permitted depth, then also 

quarrying shall be stopped. 

At the end of mine closure, the Proponent shall immediately remove all the sheds put up in the N. 

quarry and al the equipment in the area at the time of closure of the operation of quarry. 

Vi. The critical parameters such as RSPM (Particulate matter with size less than 10micron i.e., PM10) 

and NOX in the ambient air within the core zone shall be monitored periodically. The monitored 

data shall be uploaded on the website of the proponent as well as displayed on a display board at 

the project site.The Circular No. -20012/1/2006-1A.Il (M) dated 27.05.2009 issued by Ministry of 

Environment and Forests, which is available on the website of the Ministry www.envfor.nic.in 

shall also be referred to in this regard for its compliance. 

Necessary allocation of funds for implementation of the conservation plan shall be made and the vi. 

funds so allocated shall be included in the project cost. A copy of action plan shall be submitted to 

the Regional Office of the Ministry of Environment and Forests, Bangalore. 

Drilling and blasting shall be done only either by licensed explosive agent or by the proponent VII. 

after obtaining required approvals from Competent Authorities. 

The explosives shall be stored at site as per the conditions stipulated in the permits issued by the 

licensing Authority. 

YBlasting shall be carried out after announcing to the public through adequate public address 

system to avoid any accident. 

The Proponent shali take appropriate measures to ensure that the GLC shall comply with the Xi. 

revised NAAQ norms rnotified by MoEF, Gol on 16.11.2009. 

MEMBER SECRETARY 
3 



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE 
Xii. The following measures anre to be implemented to reduce Air Pollution during transportation of 

mineral 

Roads shall be graded to mitigate the dust emission. 
Water shall be sprinkled at regular interval on the main road and other service roads to suppress 
dust 

xii. The following measures are to be implemented to reduce Noise Pollution 

Proper and regular maintenance of vehicles and other equipment 
Limiting time exposure of workers to excessive noise. 
The workers employed shall be provided with protection equipment and earmuffs etc. 

Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25 kmph to 

prevent undue noise from empty trucks. 

XIV. Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation 
and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoE&F, Gol to control noise 

to the prescribed levels. 

XV. Suitable conservation measures to augment groundwater resources in the area shall be planned 
and implemented in consultation with Regional Director, CGWB. Suitable measures should be 

taken for rainwater harvesting. 

xvi. Permission from the competent authority should be obtained for drawal of ground water, if any, 

required for this project. 

Xvii. Topsoil, if any, shall be stacked properly with proper slope with adequate measures and should 

be used for plantation purpose. 

xvii. The following measures are to be adopted to control erosion of dumps: 
.Retention/ toe walls shall be provided at the foot of the dumps. 
Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the slopes. 

xIX Waste oils, used oils generated from the EM machines, mining operations, if any, shall be 

disposed as per the Hazardous Wastes (Management, Handling, and trans boundary movement) 

Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB. 

XX. Concealing the factual data or failure to comply with any of the conditions mentioned above may 

result in withdrawal of this clearance and attract action under the provisions of Environment 

(Protection) Act, 1986. 

Xxi. Rain water harvesting to collect and utilize the entire water falling in land area should be 

provided. 

MEMBER SECRETARY 



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE 
Xxii. The lease holder shall undertake adequate safeguard measures during extraction of material and 

ensure that due to this activity, the hydrogeological regime of the surrounding area shall not be 

affected. Regular monitoring of ground water level and quality shall be carried out around the 

mine lease area during the mining operation. If at any stage, il it is observed that the 

groundwater table is getting depleted due to the mining activity; necessary corrective measures 

shall be carried out. District Collector/mining officer shall ensure this. 

XXii. No tree-felling shall be done in the leased area, except only with the permission frorm competent 

Authority. 

4. General Conditions: 

. The project proponent shall obtain Consent to Establish and Consent to Operate from the Tamil 

Nadu Pollution Control Board and effectively implement all the conditions stipulated therein. 

i. No change in mining technology and scope of working should be made without prior approval of 

the Ministry of Environment & Forests. 

ii. No change in the calendar plan including excavation, quantum of mineral should be made. 

iv. The project proponent shall ensure that the plan of mining is in conformity with the mine lease 

conditions and the Rules prescribed in this regard, clearly showing the no work zone in the mine 

lease i.e. the distance from the bridges structures adjacent private land, streams river lake etc. 

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, N. 

the provision insurance thereof shall be strictly followed. 

The project proponent shall undertake plantation/afforestation work by planting the native vi. 

species on all side of the lease area and the approach road. 

vii. The proponent shall maintain the village road through which transportation of mineral is carried 

out at his own cost. The roads shall be blacktopped to the extent required. 

vii. Quarrying should enrich rather than deplete the biodiversity as a corollary to their intervention in 

the ecology of their area of activity. 

EC is given only on the factual records, documents and details furnished by the Proponent ix. 

particularly in respect of 

Aerial distance of the nearest village is as mentioned in the proposal from the mining site

boundary 
No structure is located within 500 m from the quarry site boundary

MEMBER sECRETARY 



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE 
Periodical medical examination of the workers engaged in the project shall be carried out and 
records maintained. For the purpose, schedule of health examination of the workers should be 
drawn and followed accordingly. The workers shall be provided with personnel protective 
measures such as masks, gloves, boots etc. 

The funds earmarked for environmental protection measures should be kept in separate account 
X1. 

and should not be diverted for other purpose. Year wise expenditure should be reported to the 

Ministry of Environment and Forests and its Regional Office located at Bangalore. 
xii. The Regional Office of the Ministry located at Bangalore shall monitor compliance of the 

stipulated conditions. The project authorities should extend full cooperation to the officer (s) of 
the Regional Office by furnishing the requisite data / information/monitoring reports. 

xii. The project proponent shall submit six monthly reports on the status of compliance of the 
stipulated environmental clearance conditions including results of monitored data (both in hard 
copies as well as by e-mail) to the Ministry of Environment and Forests, its Regional Office 
Bangalore, the respective Zonal Office, of Central Pollution Control Board, SEIAA, TN and the State 
Pollution Control Board. The proponent shall upload the status of compliance of the * **** 

environmental clearance conditions, including results of monitored data on their website and 
shall update the same periodically. It shall simultaneously be sent to the Regional Office of the 
Ministry of Environment and Forests, Bangalore, the respective Zonal Office of Central Pollution 
Control Board and the State Pollution Control Board. 

xiv. The environmental statement for each financial year ending 31" March in Form-V as is mandated 
to be submitted by the project proponent to the concerned State Pollution Control Board as 

prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also 
be put on the website of the company along with the status of compliance of environmental 
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment 
and Forests, Bangalore by e-mail. 

xw. Precise mining area will be jointly demarcated at site by officials of Mining/ Revenue department 
prior to mining operations for all proposals under consideration. Such site plan, duly verified by 
competent authority shall be submitted to Environment Department. 

xvi. All necessary statutory clearances shall be obtained before start of mining operations 
xvii.Mining shall be limited to 7 AM to 5 PM only. The loading shall not be done during night hours. 
XVII. Waste water, if any, shall be properly collected and treated so as to conform to the standards 

prescribed by MoEF/CPCB 

MEMBER SECRETARY 
6 



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE cieieilee' 

XiX. No wildlife habitat will be infringed. 

XX. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 

1972 from the competent authority, if applicable. 

xxi. Parking of vehicles should not be made on public places 

xxii. Transpiration of materials shall be done by covering the trucks/ tractors with tarpaulin or other 

suitable mechanism so that no spillage of mineral/dust takes place. 

XXIl. Any change in mining area, SF numbers, entailing capacity addition with change in process and or 

mining technology, modernization and scope of working shall again require prior Environmental 

Clearance as per provisions of ElA Notification, 2006 (as amended from time to time) 

The Environmental Clearance does not absolve the applicant/proponent of his 
XXIV. 

obligation/requirement to obtain other statutory and administrative clearances from other 

statutory and administrative authorities. 

xxv. This Environmental Clearance does not imply that the other statutory/ administrative clearances 

shall be granted to the project by the concerned authorities. Such authorities would be 

considering the project on merits and be taking decisions independently of the Environmental 

Clearance. 

Xxvi. The SEIAA, TN may alter/modify the above conditions or stipulate any further condition in the 

interest of environment protection. 

xxvi. The SEIAA, TN may cancel the environmental clearance granted to this project under the 

provisions of EIA Notification, 2006, if, at any stage of the validity of this environmental clearance, 

if it is found or if it comes to the knowledge of this SElAA, TN that the project proponent has 

deliberately concealed and/or submitted false or misleading information or inadequate data for 

obtaining the environmental clearance. 

xxvii. Failure to comply with any of the conditions mentioned above may result in withdrawal of this 

clearance and attract action under the provisions of the Environment (Protection) Act, 1986. 

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention& XXIX. 

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 

Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their 

amendments, draft Minor Mineral Conservation & Development Rules , 2010 framed under 

MMDR Act 1957, National Commission for protection of Child Right Rules ,2006 and rules made 

there under and also any other orders passed by the Hon'ble Supreme Court of India/Horn'ble 

High Court of Madras and any other Courts of Law relating to the subject matter. 

MEMBER SECRET 
1 



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

ENVIRONMENTAL CLEARANCE 

XXX. Hill area conservation Authority approval where ever necessary shall be obtained before 

commencing the quarrying operation. 

xXXi. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 

preferred, within a period of 30 days as prescribed under Section 16 of the National Green 

Tribunal Act, 2010 

MEMBER SECRETARY 

SEIAA-TN. 

Copy to: 

1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi. 

2. The Secretary, Department of Environment and Forests, Government of Tamil Nadu, Tamil 

Nadu. 
3. The Secretary, Department of Mines and Geology, Government of Tamil Nadu, Tamil Nadu. 

4. The Chief Conservator of Forests, Ministry of Environment & Forests, (SZ) Kendriya Sadan, 

IV Floor, E&F Wings,17th Main Road, Koramangala ll Block, Banagalore-560034 

5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex, 

East Arjun Nagar, New Delhi-110 032. 

6 The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-32 

7. The District Collector, Kancheepuram District 

8. The Controller of Geology and Mines,Guindy,Chennai-32

9 El Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi. 

10. Spare. 

8 
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TAMILNADU POLLUTION CONTROL BOARD 

CONSENT ORDER N0.: SPR/445/2013 DATED:10.09.13 

Proceedings No. : F.SPR1712/RS/DEE/TNPCB/SPR/W/2013 dated: 10.09. 13 

Sub:Tamil Nadu Pollutlon Control Board Consent for Establ1shment -M/s. S. Murali 

(Quarry),S.No.7/1Al, Avirimedu village, Madurantagam Taluk, 

Kancheepuram District- For the establishment or take steps to establish the 

industry under Section 25 of the Water (Prevention and Control of Pollution) Act, 

1974 as amended in 1988 (Central Act 53 of 1988) - Reg. 

Ref: 1. Your Application No. CC17282 dated 02/07/2013 

2. I.R. No. F.SPR1712/RS/DEE /SPR /2013, dated: 30.08.13

3. Minutes of 20 DCCC meeting held on 02/09/2013(Item No.DCCC/SPR/04) 

Consent to establish or take steps to establish is hereby granted under Section 25 of the 

Water (Prevention and Control of Pollution) Act, 1974, as amended in 1988 (Central Act 

53 of 1988) (hereinafter referred to as The Act') and the Rules and Orders made there 

under 

The Proprietor

M/s S.MURALI (QUARRY) 

(hereinafter referred to as 'The Applicant') authorizing him/her-themm to establish or take 
steps to establish the industry in the site mentioned beloW: 

S.No.7/1A1, Avirimedu Village, 
Madurantagam Taluk, 
Kancheepuram District 
This Consent to establish is valid for two years or till the industry obtains consent to 

operate under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974, as 
amended in 1988 whichever is earlier subject to special and general conditions enclosed. 

District Environmental Engineer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 
TO 

The Proprietor, 

M/s. S.MURALI (QUARRY) 
No.20/9, Alamelupuram, Mudichur Road, 
Tambaram West, 
Cheanni 600 045. 

Copy to 

. The Commissioner, 

Maduranthagam Panchayat Union 
Maduranthagam Taluk 
Kancheepuram District 

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board Chennai for favour of kind information. 



TAMILNADU POLLUTION CONTROL BOARD 

SPECIAL CONDITIONS 
1 hs Consent to estabish is valid for establishing the facility for the manufacture of 
products/byproducts (Col. 2) at the rate (Col. 3) mentioned below. Any change in the 
troduct/byproduct and ts quantity has to be brought to the notice of the Board and fresh 

COnsent has to be oblained. 

SI. No. Description Quantity 
Main Products manufactured: 

Quarrying of rough stone in an extent of 1.50 Hectare, at S.F.No. 7/1A1, 

Avirimedu Village, lying in latitude of 12°27' 12" N, Longitude 79°54' 45" E. 

with production quantity of 1,40,725 cu.m of rough stone & 21,962 Cu.m of 

Gravel over a period of 5 Years fron 5.6.2013 to 4.6.2018. 

By/Intermediate products manufactured: 

Nil 

2. 1his consent to establish is valid for establishing tne: iacility with the bclow mertioned 
utiets for the discharge of sewage/trade effluent. Any chänge in the outle:s has to be 

hrought to the notice of the Board and fresh consent has to be obtained if necessary 

discharge in 

KLD 
***************************************************************** ****' ******************** *********** 

On Industry's Own land 
SeWage 

... .. ********ssnnansseeases.esss*********** 
**** 

he unit sha! provide Sevwage Treatment Plant and /or Effluent Treatment Plant as 

ndiared below. 

****:"**************" 
NOS DimensIons ********* *******"********_*** *****:*******" ***********'************* **************"'* 

COmponentS Of ElP 

In metres) 
Eluent NO. *** ** ******** ********************************** ********************* **** 

*** 

****** ***** 

1x1.5 x 1.Sm eptiC lank ******************************************** 

1.0m dia. X 
**** 

Soak pit . aassnkss*w**-******************* ******* 

Trade Eflueni Not Applicable ************************ **************************'"************"***** ** 

4)The Unit shall provide septiC tank followed by soak pit arrangement as 

oroposed for tlhe treatment and disp0sal of Sewage. 

5 The unit shall ensiure that no trade effluent is generated at any stage of its 

activity. 

ne unit shatl comply with the conditions stipulated in the Environmental 

unit SEIAA letter No.SEIAA, 
to the vicde 

SS'IeC earance 

4/FNo. 2072/EC/ 1(a)/299/2013 dated 15.5.13 

7T1 unit shali compiv vwith the coinditions stipulated in the lease granted to 

te stoI? (quarry vide District Collector, Kancheepuran1 letter RC.No.575/2010 

(2, red. 05.06.2013 and also the condlitions mention ed in the agreement 

13 ith District Coilectur, Kangheepam for tl1 said stone quarry site. 
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TAMILNADU POLLUTION CONTROL BOARD 

8)Quarry lease area should be demarcated on the ground with wire fencing to 

show the boundary of the lease area on all side with red flags on every pillar 

shall be erected hefore commencement of quarrying. 

9) The unit shall ensure that any change in mining area, SF numbers, entailing 

capacity addition with change in process and or mining technology, 

modernization and scope of working shall again require prior Environnmental 

Clearance as per provisions of EIA notification, 2006 (as amended from time to 

time) 
10) The consents do not absolve from obtaining permission/clearance from 

other authorities or other statutes as applicable 

11) The consents issued are subject to the final outcome of NGT(SZ)-165/2013 

District Environnmental Engineer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 



TAMILNADU POLLUTION CONTROL BOARD 

GENERAL cONDITIONS 

1. The above consent to establish cannot be construed as consent to operate and 

the unit shall not commence the operation without obtaining the Consent to 

operate 
The industry shall make a request for grant of consent to operate at least thirty 

days betore the commissioning of trial production, 

3. The unit shall construct compound wall around the boundary of the unit. 

Samples of water from the wells or any other nearby water sources have to be 

taken by the unit and get them analyzed by the Board Laboratory to develop base 

line data to assess the existing water quality. 

5. The unit shall prOvide an alternate power source along with separate energy 

meter for the Effluent Treatment Plant to ensure continuous operation of the 

Effluent Treatment Plant. 

The consent does not authorize or approve the construction of any physical 

structures oi facilities, or the undertaking of any work in any natural watercourse. 

7. Any change in the details furnished in the conditions has to be brought to the 

notice of the Board and got approved by the Board, before obtaining consent to 

Operate under the said Act. 

8. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to 

provide immediate relief in the event of any hazard to human beings, other living 

creatures/plants and properties while handling and storage of hazardous 

substances (if applicable). 

9 Consent to operate will not be issued unless the unit complies with all the 

Conditions of consent to establish. 

10. In case there is any change in the management, the unit shall inform the change 

with relevant documents immediately. 

District Environmental Engineeer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 

OLUTION PRFVENTION PAY S 
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TAMILNADU POLLUTION CONTROL BOARD 

DATED :10.09.13 cONSENT ORDER NO. : SPR/445 /2013 

Proceedings No. : E.SPR1712/Rs/DEE/TNPCB/SPR/A/2013 dated:10.99.132 

M/s. 5. Muraii 
SuDaml Nadu Poliution Controi Boara Consent for Estaisnment 

(Quarry,S.No.7/1A1, Avirimedu village, Madurantagam Taluk, 

,Kancheepuram District For the establishment or take steps to establish the 

industry under Section 21 cf the Air (Prevention and Cantrol of Poflution) At, 

198, as amended in 1987 (Central Act, 14 of 1981)- Peg 

Ref: cur Application No. CC17282 dated 02/07/2013 

2. I.R. NO. : F.SPR1712/PS/DEE /SPR /2012, dated: 20.08. 13 

3 1inutes of 20 DCCC meeting held on 02/09/2013(1term No.Dccc/SPP/A, 

Consent to establish or take steps to establish is hereby granted under Section 21 c the 

Air (Prevention and Control of Pailution) Act, 1981, as amended in 1937 and the Pules 

and Orcers mace there under to 

The Proprietor 
M/s. S.MURALI(QUARRY) 

(nereinefter referred 1o as The Applicant) authorzing him/erft to estaolish 

ake steps to establish he industr/ in the site mentioned belon 

S.No.7/1A1, Avirimedu Village, 
Madurantagam Taliuk, 
Kancheepuram District 
Tnis Consent o establish is valic for two years or till the industry obtains consent to 

perate under Section 21 of the Air (Prevention and Controi of Pollution) Act, 1921, as 

amended in 1987 whichever is earlier suoject to special and general conditians 

erciosed. 

District Environmental Engineer 

Tamil Nadu Pollution Control Board 

Sriperumbudur 

Tne Proretor, 
MS.MURALI (QUARRY) 

ic.20/9, Alamelupuram, Mudicnur Poad, 

ambaram les, 

Copy to 

:he Cmmissicner, 
1Madurantnagam Pancha yat Jrion 

Maduranthagam Taluk 
ancheepuram DIstrict 

2o ormitted to the 1Mermber Secretary, Tami tiadu Pollution Control Brard, 
erna fo fanur of kinid information 



TAMILNADU POLLUTION CONTROL BOARD 

SPECIAL CONDITIONS 

1. This consent to establish is valid for establishing the facility for the manufacture of 

producis/byproaucts (Col. 2, at the rate (Col 3) mentioned below. Any change in the 

product/byproduct and its quantity has to be brought to the notice of the Board and 

fresh consent has to be obtained. 

SI. No. Description Quantity 

Main Products manufactured 

Quarrying of rough stone in an extent of 1.50 Hectare, at S.F.No. 7/1AL, 

Avirimedu Village, lying in latitude of 12°27' 12" N, Longitude 79°54' 4S" E. with 

production quantity of 1,40,725 cu.m of rough stone & 21,962 cu.m of Gravel 

over a period of 5 Years from 5.6.2013 to 4.6.2018. 

By/Intermediate products manufactured: 

Nil 

2. This consent to establish is valid for establishing the facility with the below mentioned 

einIssion/noise sources along with the control measures and/or stack. Any change in the 

emission source/control measures/change in stack height has to be brought to the 

notice of the Board and fresh consent has to be obtained if necessary. 

SI. Source of Emission APC measures t0 be Point of Additional Maximum 

Discharge- facilities to discharge in 

Stack height be provided 

(in metres) 

VO. provided 
Cubic 

metre/hr. 

Blastiny with Water sprinkling 

Explosive 

2. Vehicle movement Water sprinkling 

3. The unit shall províde water sprinkling arrangements to control the emission 

3ernerated from the blasting operation and due to movement of vehicles. 

4) The unit shall adhere to the AAQ/emission/ ANL standards prescribed by the 

Bcard. 

S) The urnit shail comply with the conditions stipulated in the Environmental 

No.SEIAA, to the unit vide SEIAA letter 
ciearance ISsued 

TN/FINo. 1072/EC/1(a)/299/2013 dated 15.5.13 . 

6) The unit shali comply with the cenditions stipulated in the lease granted to 

ne stone quarry vide District Collector, Kancheepuram letter RC.No.575/2010- 

()1, dated: 05.06.2013 and also the conditioiis mentioned in the agreement 

fiade vith District Collector, Kancheepuram for the said stone quarry site. 



TAMILNADU POLLUTION CONTROL BOARD 

7)Quarry lease area should be demarcated on the ground with wire fencing to 

show the boundary of the lease area on all side with red flags on every pillar 

shall be erected before commencement of quarrying. 

8) The unit shal! ensure that any change in mining area, SF numbers, entailing 

capacity addition with change in process and or mining technology, 

modernization and scope of working shall again require prior Environmenta 

Clearance as per provisions of EIA notification, 2006 (as amended from time to 

time) 
9) The consents do not absolve from obtaining permission/clearance from 

other authorities or other statutes as applicable 

10) The consents issued are subject to the final outcome of NGT(SZ)-165/2013 

District Environmental Engineer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 

2 



TAMILNADU POLLUTION CONTR0L BOARD 

GENERAL CONDITIONS 

1. he ve Cnsent to esta is annet hr rerstrur 5 *i 

uril sholl not commence the operation without oblairmg Li: Consurt to uperate. 

The applicant shall make a request for rant of Consent to operate at least thrty 

days, before the commissioning of Lrial production. 

3 Any Ghange in the details furnished in the conditions has to be brought to the notice 

of the Board and got approved by the Board, before obtaining consent to operate 

under the said Ac 

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to 

provide imnediate relief in the event of any hazard to human beings, other Iving 

t.reatures/plants and properties while handling and storage of hazardous substances 

wherever applicable) 

1 L n.t be issnid less th itic vtf ; 

osenc to establish, 

Te unit shall provide adequate water sprinklers for tne control cí dust emissiGn 

during the loading and unloading of consti uction material so as te rm.unize the aust 

erussion. 

. The unt srall provide water sprinklers along the temporary roads inside the 

premises to avcid fug1tive dusl emission during the vehicle nIOvements. 

. The unit shall develop green be!t of adequate wicth around the premises 

In case there is any cha1ge in the managernent, the unit shall inform the change 

District Environmental Engineer 
Ta:mil Nadu Pollution Control Buard 

Sriperumbudur 

POLLUTiON PREVENTION PAYS 
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TAMILNADU POLLUTION CONTROL BOARDD 

RENEWAL OF CONSENT ORDER N0.: SPR/477/2014 

Procceinas No E SPR1712/RS/DEE/TNPCB/SPR/W/2014 dated 14.10,2014 

Sub: Tamil Nadu Pollutlon Control Board RENEWAL OF CONSENT M/s. s.Murali - Quarry 

S.F.No. 7/1A1, Avirimedu Village, Maduranthagam Taluk, Kancheepuram District-

Renewal of Consent for the operation of the plant and discharge of sewage and/or trade 

effluent under Sectlon 25 of the Water (Preventlon and Control of Pollution) Act, 1974 as 

amended in 1988 (Central Act 6 of 1974) - Issued- Reg. 

Ret 1. Consent to Operate Proc. No. F. SPR1712/RS/DEE/TNPCB/SPR/W/2014, dated:05.03.14 

2. Unit's application for Renewal of consent dated 14.10.2014 

3. 1.R. No. : F.SPR1712/RS/DEE/SPR/2014 dated 14.10.2014 

RENEWAL OF CONSENTis hereby granted under Section 25 of the Water (Prevention and Control of 

Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as "The 

Act") and the rules and orders made there under to 

The Proprietor 

M/s. S.Murali Quarry, 

S.F.No. 7/1A1, Avirimedu Village, 

Maduranthagam Taluk, 
Kancheepuram District 

Authorising the occupier to make discharge of sewage andter-trade-effittent. 

This is subject to the provisions af the Act, the ru!es and the orders made there under and the 

terms and conditions incorporated under the Special and General conditions stipulated in the 

Consent Order issued earlier and subject to the special conditions annexed. 

The coNSENT is valid for the period ending 30/06/2016 

(Thirtieth June Two Thousand Sixteen) 

r Erngineer District Environmehtal Engineer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 

POLLUTION PREVENTION PAYS 
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TAMILNADU POLLUTION CONTROL BOARD 
SPECXAL cONDITIONS 

rnewal of consent Is valld for operating the facllity for the manufacture of products 
at the rate (Col. 3) mentioned below, Any change In the products and its quantity 
nas to be brought to the notlce of the Board and fresh consent has to be obtained. 

Si. No. Description Quantity Unit 
Main Products manufactured: 

Qarrying of rough stone in an extent of 1.50.0 H at S.No. 7-1A1, Avarimedu 
Vinage, Iying in Latitude of 12° 27' 12" North, Longitude 79° 54' 45" East 

b By/Intermediate products manufactured: 
NiL ***** 

This renewal ofconsent i 
Drmitted outlets for the discharge of sewage/trade effluent. Any change in the outlets and 
eguantity has to be brought to the notice of the Board and fresh consent has to be 

his renewal of consent is valid for operating the facilitY With the. Delow 

EFFLUENT TYPE OUTLET DESCRIPTION OF 
NUMBER OUTLET 

MAXIMUM POINT OF DIsPOSAL 
DAILY 

DISCHARGE 

N RLD) 

Sewage 
aarnnnnn n ndn nnnnndnnu nm nttnnnunnunBueunntntnndtrtama tR2IRtilT.. 

1. The unit shall ensure that the sewage shall be treated through septic tank and 

soak pit. 

Sewage 1 On Land for Gardening 

2. The unit shall ensure that no trade effluent shal be generated at any stage of the 

3. The unit shall dispose the overburden soil then and there without accumulating 
manufacturing process. 

the same within the premises. 
4. The unit shal carryout the stone quarrying activity strictly adhering to the 

conditions stipulated in the stone quarrying lease accorded by the District 

Collector. 
5. The unit shall ansure that the operation of the quarry shall not give rise to any 

complaint from the nearby public. 
G. The unit shall spray water at all the sources of emission to suppress the dust 

emission. 
7. The unit shall continue to develop adequate graen belt of evergreen high foliage 

type like Neem, Tamarind, Gul mohar, etc along the boundary of unitfs premises. 

neer District Envîronmental Engineer 
Tamil Nadu Pollution Controi Board 

Sriperumbudur 
To 

The Proprietor 
M/s. S.MURALI - QUARRYY 

No.20/9, Alamelupuram, Mudichur Road, 
Tambaram West, 
Crienna- 600 045. 

Copy to 

1 The Comnlssloner, Muduranthagam Panchayat Unlon, Maduranthagam Taluk, Kancheepuram 
District 

2. Copy submitted to the Mpmber Socrotarv Tnmil Nardit Dalltinn Cant rnt RA hannni far 
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TAMILNADU POLLUTION CONTROL BOARD 

RENEWAL OF CONSENT ORDER NO. : SPR/477/2014 

Proceedings No. E. SPR1712/RS/DEE/TNPCB/SPR/A/2014 dated 14.10.2014

SubTamil Nadu Pollutlon Control Board RENEWAL OF cONSENT M/s. S.Murall QuarrY 

S.F. No. 7/1A1, Avirimedu Village, Maduranthagam Taluk, Kancheepuram District 
Renewal of Consent for operatlon of the plant and discharge of emisslons under Section 

21 of the Alr (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central 

Act 14 of 1981) Issued - Reg. 

Ref 1. Consent to Operate Proc. No. F. SPR1712/RS/DEE/TNPCB/SPR/A/2014, dated:05.03. 14 
2. Unit's applicatlon for Renewal of consent dated 14.10.2014 
4.1.R. No.: F.SPR1712/RS/DEE/SPR/2014 dated 14.10.2014 

RENEWAL OF CONSENT Is hereby granted under Section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as "The 

Act") and the rules and orders made there under to 

The Proprietor 

M/s. S.Mural Quarry, 

S.F.No. 7/1A1, Avirimedu Village, 

Maduranthagam Taluk, 
Kancheepuram District 

Authorizing the occupier to operate the Industrial plant in the Air Pollution Control Area as notified 

by the Government and to make discharge of emission from the stacks/ehimaays. 

This is subject to the provisions of the Act, the rules and the orders made there under and the 

terms and conditions incorporated under the Special and General conditions stipulated in the 

Consent Order issued earlier and subject to the special conditions annexed. 

The CONSENT is valid for the period ending 30/06/2016 
(Thirtieth June Two Thousand Sixteen) 

Distrfct EnvMronmental Engineer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 
-

POLLUTION PREVENTION PAYS 
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TAMILNADU POLLUTION CONTROL BOARD 
SPECIAL cONDITIONS 

nis renewal of consent is valld for operating the facility for the manufacture of products (Col, 2) 

at the rate (Col. 3) mentioned below. Any change in the products and its quantity has to oe 

brought to the notice of the Board and fresh consent has to be obtained. 

Unit Sl. No. Description Quantity 

Main Products manufactured: 
Quarrying of rough stone in an extent of 1.50.0 H at 

S.No. 7-1A1, Avarimedu Village, lying In Latitude of 12° 

27 12" North, Longitude 79° 54' 45" East 
By/Intermediate products manufactured: 
INi 

a 

b 

2. This renewal of consent is valid for operating the faclity with the below mentlo 
enission/noise sources along witn the control measures and/or stack. Any change in theemission 
Source/control measures/change in stack helght has to be brought to the notice of the Board and 

fresh consent/Amendment has to be obtalned. 

I. Point source emission with stack: 
APC measures to be Point of Discharge-Stack 

height (in metres) 
SI. Source of Emission Maximum 

discharge in cubic 

metre/hr. 
No. provided 

Water sprinkling 
Water sprinkling 

1. Explosive 
2. Vehicle movement 
3. The unit shall spray water at all the sources of emission so as to suppress the dust 

emission. 

4. The unit shall dispose the overburden soil then and there without accu ulating the 

same within the premises. 

5. The unit shall carryout the stone quarrying activity strictly adhering to the conditions 

stipulated in the stone quarrying lease accorded by the District Collector, 

Kancheepuram. 

6. The unit shall ensure that the operation of the quarry shall not give rise to any 

complaint from the nearby public. 

7. The unit shall adhere to the ANL standards prescribed by the Board. 

8. The unit shall continue to develop adequate green belt of evergreen high foliage type 

ike teem, Tamarind, Guhmehar, etc aleng he bountary of unit's premikes 

District Envifonmental Engineer 
Tamil Nadu Pollution Control Board 

Sriperumbudur 
To 

The Proprietor 
M/s. S.MURALI - QUARRY 

No.20/9, Alarrelupuram, Mudichur Road, 

Tambaram West, 
Chennal - 600 045. 

Copy to 

1. The Commissioner, Maduranthagam Panchayat Union, Maduranthagarn Taluk, 
Kancheepuram Dlstrlct 
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Rs.20 

5.20 TWENTY 
RUPEES 

INDIA 6 

INDIA NON JUDICIAL 

5LblLoBMO dHTATG TAMIL NADu 94AA 969929 

sLdpsn T.N.D.6STgpisB, 
n: 1264 e wen Pnssnsm oSihumsmunaris 

L.No. 6/ 1997 
lsuGsn 637 211. 

DEED OF AGREEMENT 

This agreement entered into 
MADURANTAKAM at on this 7 JUL 2013 between

S.MURALI S/O SUBRAMANIAN, NO.20/9, 
ALAMELUPURAM, 

MUDICHUR ROAD, 

TAMBARAM WEST, CHENNAI-45. Here in after referred to as part of the First Party and 

M/S.LAKSHMI 
EXPLOSSIVES 24A, PANNAKKADU, 

SURIAMPALAYAM PO, 

TIRUCHENGODE TK, NAMAKKAL DT. Herein after referred to as part of the Second Party. 

The party of the First Part is Operating in ROUGH STONE QUARRY work in the area 

of over an extent in S.No.7/1A1 (Hec. 1.50.0) IN AVERIMEDU VILLAGE, 

MADURANTAKAM TALUK, 
KANCHIPURAM 

DIsTRICT. 

For LAKSHMI EXPLOSIVES, 

.Bela sm 

Propriotor. 

N 
VeL 

V lb 

Coannad with famceonn 



WIhorous lhe pnl of lho Fhn Paly wanto blootng to be done at ROUGH STONE 
QUARRY work lii oxenvalo tho vaullh wouk lv lo blnollngI work ls so Intensive and large the 

part of tUho Flrat pauty hns tlocllol lo onlnt lho work lnvolvad to bo the party of the second 
party on conlracl busls ua folloW, 

The put of tho Flut Paily wll allot lho blaolng oporallons In the above sald areas to 
the pait of lho vecon puly wlio ku rosponallblo for blosting rocks and also making his own 

arrangemonts lor tho uxploslvon ad oxploclhg oxqulpmonto rocqulred for lhe work. The entire 

blasting ln the abovo cuwry and tho possesonont of ho blasling cqulpment will be handled 

by the parl of the socond purly havingg valld oxploslvos lcense No. TN 22/41 (10146)/E 
issued by the chlel controllor ofl oxploslvos, Soth Clrclo, Chonnal and he hereby undertake 
the responsiblily for lhe work ontusled. 

Payment will be made porloclcally by tho parly off tho First part for the quantity used, 

explosives consumed und hours and lmo of lho oxplodling equlpments put into use. 

Calculalion will be made and selllemant will be arrlvod at overy month. The rates for the 

times of work will as mulually ngrecd as mulually agreed as marginal cost which includes 

cosl of explosives, ranspoitalion cost ancd other cliargos for blasting work. This agreement 
is made for all blasting done in the saicd aroa. 

This agreement is valicl from the data of executing till validity of quarrying, leases 

granted by the Slate Government of the party of the First Part of terminable earlier my 

mutual consent wilh nmonth's notice 

Place MADURANTAKAM. 

Date: 07.07.2013. 

For LAKSHMI EXPLO�IVES, 

Witnesses 

1. Kon 
Hnmma) 
Duo rl1 mefku S tred 

Titvehe nao oe . 

Proprietor. 

M 
Virycma U ,vetlalapby -godo 

Cwnd th armCnonnor 
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(iOPRNAWNT' OP INIDA 

/INISTRY OF COMAIKRC° N INDUSTRY 

PETRORUAI AND ENI'LOSIIS METY ORGANISATION(I'ESO) 
(owwrly Depuwtmond of'xploslvwn) 

No. 140, Rukminl tavmluatl Rod, 
lar'whualls Roul, yoro, Chomul G008 

Tulo: 285148N Vav: 2NS/4N48 

Tll: Jtovvolonmmlgoxpuloslvos.gov.lu 

NoxJsC7IN/22/41(10146) Duted: 23/01/2014 

LAKSHMI ENPLOSIVKS 
24/4 PANNAKKADU SUNIYA PALAYAM TIRUCUNNOODI, TK, DIST NAMAKKAL 

Din NANAKKAL, SHate. Timll Nadu, Pluconho 0.37211 

P'osevslon lor Use of Ixploslves from mupNzlue nt Burvey No().12.32/21, VIlge/Towt, 

KUMARAMANGALAM, Dstt. NANIAKKAL, Nnte 'Tamll Nadu Lleenee No.1 C/IN/22/4I(10146) granted In 

Form L-J ol xploslves Itulen, 200%- Ronewal reyurallu Subject 

Sin(s) 

Rcfeience to your lettor No. x dnted: 210/2014, tho nubjoot liocnvo douly rocwod upto 31/3/201) nd issued in Porm LE-3 of Explosives 

Rules, 2008 is forwardcd lierowitlh. 

For further tonewal of lieenco, plons0 NUubnit tho following doCumOnts so us to ronoh thls olllee on or bolore 3113/2019. 

Applicatdon in Pom RE-1 duly lllod n and slgned, 

Licence foos for one to five yers in tho lorm of domand drull deoWII On ny Natlomlized Bunk in favoWr of Jt, Chlef Controller of 

Exploslves, Chemal payoblo ut Chml 

Original liccnce witlh upproved plan, 

In this connectlon, plonsc olso refer to Rulo:|2 of Explo5ives Kulos, 2008, 

Indent for purchuse of oxplosives shall bo pluced in RI-| willi tlho supplier and copy of tw vnng slull be sent to this oftice.(Not 

upplicable for lircorks utorc houso) 

Pleasc submit quarterly returns of cxplosives in RE-7 t the cnd of overy qunter so 9 to reach dls offico by 10th of tie succceding 

quartcr.(Not applicablc or lircorks blore houso) 

All blasting operations shol bo Carried out by o coupectont person holding a valid slhot fircr's perwlt punted under nbove rules. However, 

blasting operalions in minen coming under tho purvlcw of dho Miiea Act 1952, tio blasler slull Javo qunllticatlons prescribed in the 

egulations framed under tlie said Act 

An unount of Rs, 290/. balance is n your crodit, wlulelh nuny bo tutllizcd for uturo transnctloss by quotlng tlis rolerence. 

nclosuresi 
Your faihtully, 

(Dr. P. K.Rana) 
Controller of Exploslves 

For Jolnt Chlef Controllcr of Lxploslves
South Circle, Chennal 

Copy Forwarded to; 

.Distrlet Magistrate, NAMAKIKAL ('T'nmll Nndu) for lnforuntlo, 
For Jolnt Cliet Controller of Exploslves 

South Circle, Ciennal 

Wor moro lnlurmallon teyardlng siuli, fos and olhot dotnls, plossa vlalt oar web lio litip /peso gov ln) 
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LICENCE FORM LE-3 
(See nrticle 3(a) to (d) of Part 1.of Sehed1ule IV of Exptoslves Rules, 2008) 

Llcence to possess: () for us,.explosives of class 1, 2,3,45,6 or 7 luganOe 

Lleenee No. : ESCTN/22/41(E10146) 
Annual Fee Rs:6000/ DR A 

C 

LAKSIIMI EXPLOSIVES (Occupicr: K.Balasundaram) 
24/A PANNAKKADU SURIYA PALAYAM TIRUCIIENGODE,TK. DISa. ivA AM, 

. Liccnce is hereby gmnted to: 
TowaVillage - PANNAKKADU SURIYA PA 

District-NAMAKKAL, State-Tanmil Nacdu, Piucodec - 637211 

2. Status of licensee: Individual 

LICence is valid only for the following purpose: possess for use of Detonating Fuse, Detonators, Salety Fuse, Nltrate nilxture -

Slurry Explosives, 
4. (a) Licence is valid for the following kinds and quantity of explosiveS: Quantity 

t any one timo 
1750 K. 

10000 Mtrs 
20000 Mus 
44000 No9. 

Sub-division 
.No. Name and Description Class &Division (If any) 

" 2,0 Nitrate mixture Slury ExploSives 
Safety Fuse 
Detonating Fuse_ 
Detonators 

62 

w 6 3 

(6) Quantity of explosives to bepurchased inà calendâr.monthfapplicable fOF licence under article 3(6) and (®)]: 20 tlncs as above. 

S. The licensed premises shall conform to the followiggr 

Drawing No: E/SCTN/2241(E10146) dated: 31/02000 
6. The licensed premises are situated ot following address 

Survey No(s). 232/2E, TownVillageKUMARAMANG 

Police Station: SANKARI RS 
PinCode 

State: Tamll Nadu 
Fax 

NAMAKK 

Phon 
sMAGAZINE,LOBDDETQNATORS ROOM 

7. The licensed premises consist of tollowing thc 

8. The licence is granted subjectto ie provision of Explosives Ac184 as amended ton tune No time and the Explosives Rules, 2008 

framed there under and the conditions, additional conditions and the followiag nhexure 

(1) Drawings (showing site, corngtrhsctional ind other delails) as �tated unseral Nobave. 

(2) Condilions and Additional Conditions of lhis icencesigned.by thgicenstiug athority. 

(3) Distance Form DE-2 

9. This licence shall remain valid till 31st day of Mnrg 

This licence is liable to be suspended or revoked for any violation of the Act or Rules franied there under or the conditions of this licenco 

as set forth under Sel VIII, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the 

description shown in the plans and Annexure attached hereto. 

Sd 
Jolnt Chicf Controller of Exploslves 

South Clrcle, Chennal 

The Date: 31/01/2000 **" 

Amendment of Quantiry of Explosives/Monthly 
Purchase Limit dated : 23/08/2011 

Amendment of Quantity of Explosives/Monthly 
Purchase Limit dated: 21/01/2014 

Amendmcnts: 

Endarsement for renewal of licence: 

Signature of licensing authoriyKRr 
Date of Expiry 

Date of Renewal 

Chicf Controller of Explosives, South Circle, Cliennur 

31/03/2019 
23/01/2014 

' 

Stntutory Warnlng: Misbandiing and mlsuse of explosives shall constltute serlous crlminal o Tence under the law. 

ranned wlts'anCrnnnv 
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Set VIiD 

ong are the oonditions of icenee number EscTNNVA1(E10146) to possess for sale or use, explosives of Class 1,2,3,4,5,6 
2 aga tiue in Form LEJ (articdes 3(b) to (e) granted by Chief controller of Explosives or Coatroller of Explosives 

LLRDO Ofeptsivs on the premises at any ane time shall not exceed the licensable capacity T fr storage of cplusives shall maintain safery distance spocified in Schedule ll and annexure to tne ccne 
ith the e usd only for kepiny all explosives spocified in this licencc and of receptacles for, or tools or implements for wort connected 
with the knepng vf suxh expluives Eni pakayes and the weighting and packing of eplasives shal not be camied on in the magazin. n inh or eplasives which may be pemitted to be kept in the magazine shall be kept only if they are separated from each ouncr oy 
nrI NUh of such substunse or character, or by such iatcrvening ipace, as will eiectuaily prrvent explosion or fire in the onc one 

nnuniuang mth the vther, Pnovidad that 
ln svcs of Class 2 (nitrats miusture), Clas 3 (nitro-compound), safcty fues belonging to Class 6 Division land detoaatiag fuses 

g d Cis o Dmsivn 2 as do not ovntain any exposod iron or stocl, may be kept with each other without any intervening palrudou or op 

iel Detonators belonsing to Class 6 Dinision 3 shall be kept sepurarely. n Gunpnder beloaing Class I shall be kept sepuratcly. NSas inion vmounJ) shall not be kept in the magazine atcr the expiration of one year from the dale of their manufacturé except 
with dhe smual sunaan of liensing authon 

r Cls (ni avmpound) shali not be kept in the magazine ancr the expiaüon of one year from the date of their manufacture except 
wth the speual sunüvn of the C'ontroller of Evplasives 
en suth sanfion has bhen siven. a wniden ceraficale showing the period covered by the saaction shall be obtained from the Coatroller of 
ENaNIeS sl eah insprion, and shall be kept by the licensce and produced on demand 

a easvr oning to is being no longer af stundard puriny or oning to signs of liquefaction or of exuded nitro-glycerin or liquid nitro 
nn or lid nutrevomaound is no longer ñt for storage in the magazine or store house the licensec shall comply, at his own expense, with such 
drnaos sdis dispN as the Chier Conoller or Cantroller ot EKplasives may ISuc 

he inkenct ot te magane and the benches, shehves and fictings tberein shall be so constructed or so lined or covered as to prevent the exposure of 
ny n or steel onart wmth the evplasivs Such intenor, benches, shelves and fitings shall so far as is reasonably practicable, be kept free rom

STt snd shal ethenvise be dan, and in the case of sny avplasives liable to be dangerously affected by water, due precautions shall be taken to 

PrvTad that so much of his condition as relates to precautions against the expasure of any iroa or seel shall not be obligatory in a building in 
uhic no eplasive other than explosive of the lst Divisioa 6th (Ammuniion) Class is kept 
t tre lagtang condarar is testad by the Controller of Explasives, the licensce shall pay the fees prescribed for test In the even of the test proving 

uSa sraton, the same fees shall b payable by the licensee for each subsequent test untl the lighting conductor is passed by the testing ot+cer as 

sudsictorn 
Provided thar the froes payable for a single test shall be charged for all tests made on a conductor during any one day : 

Providad furher that where wo er more lighting conduztors are aached to one and the same magazine, the fee for the testing ofall such conductors 
shall not eNCPed the fee presenbed in this condiaon for tesang a single lighang conductor. 

10. Dur provisions shall e made, by the use of suitable working clothes without pockets, suitable shoes and by searching or othenvise or by suchmeans
fer prevenning che insroducaon into danger area of the acory premises of fie, Luciler matches or ary substance or aricle likely to cause exploian or 
fr, but this oondition shall not prevent tàe introduction of an ardficial light of such construction, position or character as not to cause any danger ot 

Provides
fire cr expasion

that so much of tnis condidonas pplie to the exclusion of iran or stel, shall not be oblijgatory in a building in wàich no axplesive other

chan an explosive of the 1st Division of the éth (Ammunidan) Class is kept. 
11. The icensee shall keep records and accounts of all explosives in Fams RE-3 and RE4 or RE-S, as the case may be, and exhibit the stock books and 

rcords to any of the officers authorised under the Explasives Rules, 2008 whenever such of+cer may call upoa him to do so. The stock books in the 

Prescnbed prolorms shall be page numbered 12 No changes or alersnons shall be camed out o the premises w1thout pnor approval of the licensing authonty and the licensee shall comply wrth any 

condiuoa thaa may be spaciied by the icensing suthoniy in this behalf. 

13 Magaine shall a eall ames be kept in state of good repair (or maintained in good conditon). The licensee shall report to licensing authonity 
ortawit, it the magaine becoms unhi for storage of any explosIVeS for any reason whatsoever. 

I. The licensee of the maganne shall submit quarteriy retum as per sub-rules (3) and () of nule 24 of these rules. 
15. Any encroachment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and action. 
16. The lieensing authonny shall be ummediatcly infomed for advice if any explosive is found deteriorated or unserviceable. 

17. The cexplosive packages shall be stocked in such a wy so as to allow movement of at least one person to check the condition of all packages stored 

and to read the manufacture parucuars ot cach package. 

The resistance of the lighning conductor to earth shall be as low as possible and in no case be mare than 10 ohms 
T8. The rsistance of the lighuning conductor to earth shall be as low as possible and in no case be morc than 10 ohms. 

19. A distance of IS melers suTOunding the magazine or store house shall be kept clear of dried grass or bush or flarnmable matenals. 

20 Every package of explosive at the lime of bnngang inside the magazine shall be examuned for its sound conditon. 

Not more than 4 persons shall be allowcd inside the magazinc or store house at any one dme 

22. Empry packags of tie explosives shall be removed at the earliest and destroyed 
23. The licensee and the employce shall be conversant with procedure to be takea dunng the emergency within the premiSeS. 

24. Frec access to the licensed premises shall be given at all reasonable times to any inspecing or sampling oflicer and every facility shall be afforded to 

the officer for ascertaning thal the provisions of the Act and these nules and the safety condiions are duly observedd 

25 f the licensing authonty or a Controler ot Explosives intorms in Wnang, the holder of he licence to execute any repairs ar to make any additions or 

elterations to the licensed premises or nachiney, to0ls or apparaus or cary out recommendaions, which are in the opinion of such authonity may 

pose unacccptable nsk and so necessary for the safery of either on-SIte or off-site of the pemises of persons, the holder of the license shall execute 

the recommendab ons and report compliance within the peniod specified by such authonity. 

26 The licensee shall purchase authoniscd explosives/ fireyorks or safety fuse as mentioned in the list authornised explasives from a licensed factory or 

company for possession and sale from the magazine. 

27. The possession and sale ot fire-crackers gencrating noise level excccding;

a) 125 dB(AI) or 145 dB(C)pk at 4 meters distance from he point of bursting shall be prohibited; 

b) For individual fire-cracker constituting the series joined fire-erackers), the above mentioncd limit be reduced by 5 log10 (N) dB, where N 

nunber of crackers joincd together
28 Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing 

authornty and local oflice of the licensing authority 

21 

D 
For Joint Chief Controller of Explasives 

South Circle, Cheana 

oannad with amCrannar 
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EXPLOSIVE REGISTER 
Company 

Openlne Dalance Reced Gosing Signaturr 

DRIVER MANM 
Gel D Nonel Gel ED Nonel Gel ED Nonel Vrncit 

NUAMCER 
TH 34 W 44 

S.NO 
DATE 

Ramadunrin 

|284S4-|20|2 S TH 34 W 4429 Rmachundan 

22SO b2Se 
TN 34 W 44729 Ramachunin 

37231 Bs2S_ 2$1 TH 34 W4429 Ramachandran 

TN 34 W 41 Ramacharcdran 

o5-62 7e2- - 2 SA_a S 
TN 34 W4429 Ramadhandan 

-o7 201 2 2 
TN 34 W 4429 Ramachancrn 

o7.c7.2c2- 2 C 2 SS. |2 IN 34 1W 429 Ranachandran | 

7.2021 TN 34 944 Ramachundran 

.7.2 TN 34 W4I29 Ramachuacran 

220 2 S 
_ W 

l7.21 TN 34 W4479 Ramxhndn 

TN 34 W4429 Ramachndrn 

17.67 2-2| TH 34 W4429 RamachndranLA 
1 

7-2 -t $7 2 s 7* 
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9/0utG6tilsr Glgusoypsn1masT 
Smuiuaui : Tn.GugioeT Jmgn, 6rh.ST6). G 

BaST505/ éy,2/2019 T6T10.2020 

65t korTLD GUTÍflaet,h - 6TGITIJ600T 6mG6T LnOMI lyrauoð LD6T0T 

5ligrsn dmjssflo 6y6n5, oîflGsr 1959 o 6T660T.19(1)-s0r6hp -

larieouL LoTaJLLÚ - DgITTGG0 aJLLÚ - 919f1Go 6lymLDLD 

y8 6T6OT66T.3/1, 3/2, 3/3,3/4, 4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4/2A1, 
4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6 4/2C1, 4/2C2, 4/2c3 Gluonas 

2.34.50 GamáGLi uLLr Blazsláv onsgm6oT 6BmGs6T Lnpnn &lgmaus 
nsoT Gle GuGés gisi ajsc0B G B. S. yrafl 5/alu. 
aiTusfusir ST6Tuu S1ggungaugrues Gesmilugi - sNDI0l aigni6 

2TL - Agriu6 

SlS. yT af, 5/Glu. BurusooflusOT, AFF1, Dw Blavsnu6 
ST6TeGsT, GMGi gi, 1au5 Gunulr GyMG 
Gug5TEGNÍ, GaEs0T606OT 63 6T60TLauflsor 6l6ooT 6OTLILILD 

GupiuLL EToiT.24.10.2019. 
s1nugyynsv5 B.6.505/ u2/2019, ET6T.25.10.2019

QurgsT 

LuITITE6U 1. 

LISOLpw 

GsTLLTLfuT 9Iplasms 6T600T. 

B.65.3317/2019/, Eror. 27.02.2020. 

GlersL ysfuiusb upgo sgsoágsnp 2gail uGBT 
(Qum) 9jourCs6flsTÜurisn iéssn, BM6T:06.03.2020 
SpETenGcT STs.Ms. No.79, Gsnf (rb.rh.l.) gienp, BTo. . 

06.04.2015. 

GlaranLO uaLL LAui laéscncs (Precise Area 

letter) 
6 

Communication .65.6T 601.505/Buy2/2019. 
ETET. 18.03.2020. 

1 
6TOusrflssiudL GJIEEfLL 6iy5 616801.505/äy2/2019, 

ETSIT. 15.05.2020. 

ngLLO 5060w Glesrso60 91i66tls0r uLIGAU 5p5 

GTeOT. SEIAA-TN/F.No.7553/1(a)/EC. No.4405/2020, 
Dated:21.10.2020
9TGTEDGT 6166T.Ms.No.169, G5loi (6TiD.6TLD.6.) Gi6np, B16. 
04.08.2020. 

9uGGE, y5ushu) uonh atisbs100p, chlsonlg, Gasincneo 10 
32 910uT 6sf1s0T LB.6h.61600T. 1870/6ThGTLb1/2020, 

ETET. 10.08.2020. 



91p onemooI 616001.Ms. No.208, alynyfloiv (6Tun.6n).fl. 1) 5160), I, 
11 

21.09.2020 

bS. pyof), gz/Ghu. osiunsaoflu 1r, AFF1, no hlahnh 

616016Gm61, Gilo, hoi, tog anufloir yu(0, 1601pu 

Wugybo,B, lasor6v60 
22.10.2020. 

12 
63 6T60rL1Oufloor nGOI 56 

13. 

BLblipsm dlgyesoafhn agyion)es olglennin 1959 oly 6T601.19(1)-6ot Kip Calvtina N G 

LoTaLO, ingIJniG8th oL, JOuf 1CGtn() lywund, L1ad GT600T%6ir. 3/1 (0.08.50), IZ 

(0.04.50), 3/3 (0.03.50), 3/4 (0.01.50), 4/1A (0.15.50), 4/1B (0.08.00), 4/1C (0.08.50), 

4/1D (0.08.00), 4/1E (0.67.00), 4/2A1 (0.14.00), 4/2A2 (0.14.50), 4/2A3 (0.08.00), 

4/2A4 (0.13.50), 4/2A5 (0.14.00), 4/2A6 (0.15.00) 4/2C1 (0.06.50), 4/2C2 (0.12.00) 

4/2C3 (0.12.00) Gongzh 2.34.50 GlomsGLii LLLIT lavselou srgBTJG0 U)noir& yrouo 
LI6DLIL GlugrsoTbHIi, 1oigi 

GuouSlsr Gym@, Ggd [Loi, auD Blavsaih 6160TdAGoToi AFF1 6T60r (penirfhuhlov 

dlagh dG S. pyofl g/Glu. iÜJOGOfluGoT 6T6OTLIOJ (Gaufl GB600) 2_floh Gafl uTi G062 

LDG0) fu Uly Ol4}lov 
1-60 &600TL6UITrg osl6ooT GO0TÚu GlugisroTIT. LDgITIJTT 

-1,500/- 66UT6or 6T600T. 19, 
GlsusgiugILOT, sl6oT6OOTÚIus LL60OTL 

Guogy 
BeT 24.10.20196duig 8dyr uTS of|loo uriseRluilóv GloguibABuyeitonui. Gog 

ob606 6160TLIBmT6OT GT60TIgI J600TLD LOMgILD 6lyrLo 600T6h 56V60) 61TL|LD 

6LDmLIlBgEjoT6TIT. 

uITTODO 2-0 660J áiougyj0100 lg 0jSi glisoa, GoTflugßloor Guflov Lii6o 

3-60 6160oJ wgynLgGH OIGomi GomLLMLSui 9/0i61fls0T 91li6oøilv nmjgTJi gblgG. 

GTOT. (1pIT6rfl 5/Gu. aÚSIJosooflu6or GT60TLIOuri AFF1, Luh Blovøn1l 6T661 hpoui, GDlÉGAN 

63 6160p pbautluilbv 
L6, 1 JE Ginuils0r GyrO, U6oLpu GuaGLI8%6mBOHITTi, Glaoor6D60 

Guoouly vGaifl ig6o 2flo Gorzo Gly. 177. 

f1GuG dymuD y61 Gla Lyov GT60TC6IT olauiyih ipoIGUIrgi. 

2 
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algsflolssoldmov 6T6ormib GLngyib Alyun Bluggy i unghl 9OTomG GTfluslav usas 
9pmj01T 67LD BT160TILIL ilvsnau 6T6OTO GgLIlg BlyTLDgBb ,Gla6ir, uoTBl56ir, 
85mLOUuopflasoir unpguih osiiiymoofluroOT [iusoiT 9u oavIGGT ETGOTLUILGeAlsormsor 
6T60T920 5r5 ls60.auslav Mgflolygjorom. 

6T 60T 66, LOISITTGh(G L&lgD6U0JT 9/uTE5 6fl6or LOITOJLLL 

olFuLps)ma 5..6T 600T.575/2010/6,1, BToir.05.06.2013-oTLlg flun oup1ULLG LY 
6T600T. 7/1sy 1-60 uisau5 (GUITfluflov 6Ts8ÚULL G60florIGBarfl6or 961T LopgILD 
NGlm60T Lolisluod Lomguù sibiensghionpuiloor g50l uogsi eyavn yuoy GEugileor 
glu (Gmfl o.rflow GsmyÜuL GoiroT Gl,.177.gj0fGunG gro LooT Glsú yw oT 60T. 3/1, 3I2, 

3/3, 3/4, 4/1 A, 4/1 B, 4/1 C, 4/1 D, 4/1 E, 4/2A1, 4/2A2, 4/2A3, 4/2A4, 4/2A5, 4/2A6, 
4/2C1, 4/2c2, 4/2C3 d GlomggÚ uJúy 234.50 GamGLi BlnoBbG G55665 2liDiD 

oprbisomb 6T6OT LIflGI6Dy Glaugjoironmi. 

uITT6D 4-60 ns00)]LD GlaTÈIBVLLO, Lyailuiu6d LomgIhb 
U&GOT (Gum) 56oTgI LOVEG6Oofléssme glssmsuilv GerhsuL0 LoroLLh, ngiTn`S6tD 

62LLD, 9/0fIGLDG lgrLo Bso0T (5 LILLT 61600T.452-60TLIlg ol6o0T 600T LIL L 61600T 6561T. 3/1, 3/2, 

3/3, 3/4, 4/1A, 4/1B, 4/1C, 4/1D, uLLT 6T60OT.451-60T LIlg ol600T 600TLILI LY6ov 6T60T E56. 4/1E, 

LILLLT 6T600T.524-60T LIg ol600r 60TLILI LY 6T601B6T. 4/2A1, 4/2A2, 4/2A3, 4/2A4, 4/2A5, 
4/2A6 4/2C1, 4/2C2, 4/2C3 S. S. (LPT 6rtl 5/%lu. islgnsefhusor 6T60T Gluutlod 

GT50TlujotroTE|. 6T60T Go Guomul ollsoor ooT LILu LyoiEs6flsv gTa YDIng Glupgi 
6 m6IT GloudGuBbsi Gufl uoofl Gsiu olsoT600TLILIGSITi g. S. yofl s/Glu. 
GSyLoGooflusOT 6T60TLIogÉG ouGaOT ThISSOflsoT 94LGO ulsv siug50 uITBSLh 26T6TGI

6T60 mLD, 

(Virgin Lands) ols0T 6OOT LILI YOth BLDG6TLDT5 26i161TGNBOYLH GnguigLy (LPLgOMGILD B60TLOITSOT 
LD66OT 6GOTITO eyLÚuLGloirorgi 6T6rmju), mBITTEIGE5 GLohugiLila G6OTGUI LITSDpLlg a5T 

6.T600TLLUGl6pgTöojD 5uIT6opLlgO156 &iGAT6D60TL 66m5 LIT6Op%6r6160rmLD, 

6so60 UIT6OD61T 6TBJ600T 5esoir Lomgh &ITG0D6U LIGOflah( Lius0T LIGLD mvdlsmasoiT 

2OL Gløuw ofopgIGID OTGOOILD, 
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BT6T Gla6mDB6T 6louyuo 

GgsheblabuLLT LOD GT601. 2B, 3A 

Aypesclau LULLIT LO 6T600T.6, 7/1A1 

Gungmel GuoilsTa gsbgyni 
LpuoGursG LjaGTGoT.2 

eblyruo 6T6060)60, 

BlaorisáG ympiu 10 uiLi obga 7.5 uiLi urgisriuy goGlouslosL GouníÚusonl 

Gleinui GocioGù orcorpu, a1nuugyéssiuiL 7.5 , 10 50 u bpu 300 thL 

sdmorala gy Geumoaréilu fa aumsuGG6iT npDu &GonenEs6ir 615sbna 

6T60TILD, 

GlsmsOULG LoTOJLLÚ, L0gIJIBGBih LLÚ, gaf\GLoG) élgrioL), Ly6T600. 

3/1(0.08.50), 3/2(0.04.50), 3/3(0.03.50), 3/4(0.01.50), 4/1A(0.15.50), 4/1B(0.08.00), 

4/1C(0.08.50), 4/1D(0.08.00),. 4/1E(0.67.00), 4/2A1(0.14.00), 4/2A2(0.14.50), 

4/2A3(0.08.00), 4/2A4(0.13.50), 4/2A5(0.14.00), 4/2A6(0.15.00) 4/2C1(0.06.50). 
4/2C2(0.12.00) 4/2C3(0.12.00) Gompgin 2.34.50 Glhmö6Li uLLT Elasláu 9uLSI 

6ngnTsaT 6ms6iT Lommuh hiymouód Losi0T Glo aluOigi Ganfl uoofl Gleriwu Bg. S. Pya 

5/Gu Gigosafluwsor 6Toirui,G BhLpr dlgn6ofLn agm6 olflssir 1959 o6T801. 

19(1), 20 & 41A, 42-o gibgi ajamoTB G ss Gof Gppms aflo 9 

ouprses 1caroaugGH hupgso60T 6 Lui urfigioy Gaiugoironmi. 

1. 

Bloài G (LU6opGu 10 tL nmg 7.5 tLLT ungIsÚy gomGlouofloiG 
uITfLIuG0ofl GlsiuwúLIL Gousor0LD. 

olao1 Go0TLL LyaEs(1,G 51hLIorfiásÚLLL BIEs DLLò (Approved Mining 
Plan) iugo Gubpafl6siuL GoJ60n 6h. 

2. 

3 

9 560T L1blor abgó ypav giyg (Environment Clearance) Gupgi 
LDTLUlB5ULL GoJ600T(GLD. 

uITGDO5-6) 601Got or 9|poroG0TILlov, guílyppmO digies oofluo agjnes ollsoiT 

1959-6 W$gh GoiLuiLN O oMh GaG01.41 upmuh 42- LISlu oflhhIG oiiy 

alou6flui iuL Goirongi. 90oLg, 61ÓIO1GD8ILUIT60 (oumfliuG0of1 GnjalesnoiT 615ITCBLSrgm 



odl600T600TLILIGITIË 6T7pLafls.BÚuLL iJriihgA�L (Apporved Mining Plan) wmp Lomygla: glo;<«c<< 

910TToNlabT6OT hDgIE OGIpMGIT`S LDglÚsLG 6M6oOTILLh (SEIAA) pÚYGU Q,Bluauýsp Gupni 

aLolsa Goucoor (Gun 6T6OT m600TLSl_ÚuLOoiT aTgl. 

oLDp 6o0TL L6D6TOTuilsoTLlg (G5G60BGITJa,BG ETGmIT 6o0T &5mE56IT LDOgILD algwouov Lo600 

GTitlS56D65 2flu gmung apri giwrofls5ÚuLL UyüLlmG gibBtls6L*ILILL 

HJTEE 5LLth (Approved Mining Plan) Lopgh Lomßlav mnë p gTE5 LDGUSL6 

60600TLILD ULGod (SEIAA) GLupgi sioiLiÜugI GlgTLuITB0T lgh (Precise Area 

Communication) uImi6mo 6-6) 660TL LOTOJILL LÁAG560auaui gaitsofls0r 9plalls605IU16) 

GgflolsaÚLULLGI. 

6-60 GgflolsgiTaT OJIT LITIT6D6 T600LD Iplalbnsul LDI5TIJJTD 

FDTLILlSÚULL gLBT6oOT Bs(6t,GT6OT 6J6DIJO4 6iJhlsjLLsSlau 3,04,181 s0ndtLT 

6TByS0TeBpsL), 34,354 660TLLLi roud Lo60oT (Gmh AsugI 6TGigIs Gesmarou5DG 

5 wÉb(GIEÍ, LYouSluov Lnmmia aijaeB$GjMp, aT6GOLYJU gTsOTIma uITTÍO 7-60 

5TS0D)LD EB1g 5th (Lpav sJhLiorflÚuy GlsiuwouLLG 

uITTGDU 6-60 6100 gmlols60 sula Glgflailag6T 61T 6ITI uITSD 8-6d 6T500]uD 

LDTla 9aTolaursor BMNTGPA 6m60TLih ghipjsnG), Gesorso6OT 1uTEotfloor 

6J1pThl5UUL/61T6T uIGlGafl b5TOT60 2uTiflULU60ofl GuogaesT6o0T 

EIJTEIEsDESLL`Si 9mLng$ls%uÍL 3,04,181 50TsLLi snsnJs0T 6)5(T,Ú, 34,354 

560TLOL L eSlymausd uns00T GlauL 6T0gjs Glaroror g560uls0r60Lu� ETSOT Glupou Glomorgi. 

uITT6D 12-60 6600T (Gl6iT6T Bl 5556) LomIEMyT LoTIlaU g6T6l6oT6oT 0ga 5pov 

60FIT6D 600T LÍ l60) 6OT LBTflspesoflo 

IT6T.22.10.2020s0TLlg liu Glsiigju, LnmgTTi lGlE6f lo0r Llg. ugI5TÚr G0aiULS 

GgTsouTS (IG.10,000/- 8an0T 616001. 10 Lomgiud uBST600T(GBsG 2_flw uJÜy giisns ufl 

elh3,550/- 80oT6or 6T600T.9, ro.22.10.2020-60T LIlo uITITg LoITIBlav Jr6l, GlarhisouL6 

G.11,000/ L$iyairT $ginpang 

uBöuýgin BlanpGabp golgyjousbds.iBláb 

&6UIT6060TLJLD, 

ouilsgjiroTm. 



( 

lin ugjouavaGláv uJuorflásøiußu J600T 656tl6or 9lgUU60)LIUl) Ln6015TITIT 

Glsgps Goa1s0n l ofto ufl 675i gysnanlo aven 6T60r 600TL_gSuÜuLLI. 1959-th 

LosnG lgs0oflo sgyD6 olsolir 1oor gn6o0T -IV 660airaT ulg01Bai a.flu 

blannhgTaflaio Gipama gúuigú uiyBlyin gpumi lainuiuL_ Gor n5 

uITTD 10- s90ND gluGBi yolslua pgi anyisesgHIODp, Ges016D60 

uisaflsr 10.08.2020 BroaflLL ip5ág|I|L6r loneoT51 0uITüGubp LiniGo0ou 11-6) 65g0D)1D 

TTmGTlsirLAg UuLLIT auiesafli dms6nfto 2.flun niprig Gpinsaflsò pLag b6n6 

sa 5hggsmg Aijsoflua sgyms olhssir 1959 al STedio. 19-60 Luig LomuLL ULElugrab 

G5608 fnth auyprJELLLL NGlBTJgoo5 gHSurg FHuGÜuLL 25 G6m600T 

luudsBri, uahlshusd uappuh angrsnigenp jauiÓG HG`Au of sT6d01.19(a). (b).(©)- 

supraiesLLBelpg. 

uTTS 11-s 6 JenmsoOT sTG01. Ms.No.208, Ggmlv (6mh.6TiD.&.) GI6Dp, 

BTiT. 21.09.2020-60TUlg iTBNJSOT Bnssr omg lgnous unsooT G0umfiuoaofls6ir Glauu 

1dlsuLG Gaimtla Gig08, 8TGULD 5 LaonGesonms lieoamuslés.asiuiLm5 Gaflú usoflseir 

5 GeiudLLS Su gos (Virgin Lands) igLGoGlesafiladBLSI u`SI 

LimiTSD 12-6) BTs0)ID wmjoilav soll6oor6o0T LILIGTyi Blg.S. ogotl sTs0T LI6UT TET6D 60T 

6T60T. Ms.No.208, Gsmflv (6T.6Th.f.1) g1mp, BT6IT. 21.09.2020-s0TLIl LBlu goT 

91TST60600TLÝlGTLI9 Bu omibs 61phi5ULUGD ysuLeGAgnsstunr 

uppTosoit 6uprjurgI Lnsi Gosfluyoironm 

iCposlo GumssdoT 9Tanmoore%6T, LnghITnBGbn oGaumi GaomLL 1gjau 

urfligjeouilcor Gurflo Go tsoLuLO wraLL, ngiIwg6b oLLO, 0fGoG lgmnb, 

6T600. 3/1(0.08.50), 3/2(0.04.50). 3/3(0.03.50), 3/4(0.01.50), 4/1A(0.15.50), 

4/1B(0.08.00), 4/1C(0.08.50), 4/1D(0.08.00), 4/1E(0.67.00), 4/2A1(0.14.00), 

9 



4/2A2(0.14.50), 4/2A3(0.08.00), 4/2A4(0.13.50), 4/2A5(0.14.00). 4/2A6(0.15.00) 

4/2C1(0.06.50), 4/2c2(0.12.00) 4/2C3(0.12.00) GluTgg 2.34.50 amGLi uiLT 

lol601 660T, U6DLpILI GugmicsoTHITi, 1ougi Glouslsor GTnO. GMh6l poi, S,ULLD GlavGRIGI 

6T6OT GoToi AFF1 6T60r (Lps0urfluslv audiGin g,. S. (ypgsfl 5/Gu. LIJLD O0t LIST 

6T60TLUIG G GHgMs piuigo ugbyu flenpGaumgflu grsfleiGigI u~GI YSTOT(GlsG5G 

BuhipsTlmsofln egJsns olSlesoir 1959 os sT6d0T. 19(a), (b). (c), 20, 22, 41 unmm 

42-60TLIg lo, Lomgid GIGME QUugo ugsTgslv 6600T(GloiT6T BluB6m60T E5 61T LDmmLD 

5Litps dmiensoflo agsns olhssflsir Gurflgb, élpuy BuBgsnsTes6T Gurflgutb GTl 

G55m5 rflnth aupr�il 2.ëyolLÚuGAmgi. 

uT6m60T56IT 

56D5 LaSl6n6oT g0sgjroT uLLIT LOMNú pa laoSSG (LUsmmGu 7.5 uhLL 

inpmub 10 thiLi gnGouofl gyaflgSI GAfÜus0fl yflu GouaTG. 
1. 

2. GluTgDsE(EGEsm, Glurg GerggIbBátsr uTaSTG Gesh gTp 2. 
uTGIGMULT60T (L6Dmuilad Goumrfusoofl Glsuu Gousor6u. 

Gugusa56fl6or 060T 6 uTgjBÜLUITOOT (6npuilad 5mpBS AU55USTST 3. 
Gloug GluTGiLs6IT LUIsOTuG$Su), 6M5igImaTÜuTT BG Gsnsr gImTuL6i, 
GsmlaoTaTTCB6fl6oT ITgjsmlma0T Gauw urgjsTULITEDTGILÓ, 5VLDTSOT LITSD5 

(Benches) 6oLnGGI GaflÜLsaofl Gleuu Caus0oT u. 

2uilcoY Gleuai, LoBlo pgëEpav 5Ta6 LDGLStLG 5m60OTLILD, Glssotsnsor 
4. 

9nuri s6flor gLg 195 6T60T. SEIAA-TN/F.No.7553/1(a)/EC.No.4405 

/2020, Dated:21.10.2020-s0 aTL fuSSms0rE% sm6T UmpLITS mLilgasi 
Grfiuecof GruoigLsi, EMihi®eirer Gung ugmeT ST01.2- 
6560TLJIT GuniliLI6D0fl TSÚuGDG yTLITE55ihlasTO LoTREEBLGÚumLO 

Gou560T 6lun. 

uJmorflss Gouso u. 

10 



621LLglo0r Guui, 
8:lioghbloar alunuii, Lya 6T 6001, uIUL, GIH6m LO160Dr 6T 601, I6mh D, 
856fhnglsor Gluuni, GLuT6dry oslaugrissoir (E}linosiiuL L GGO1d uav6mh60LI hLDgHI Glerm[B5 
Glaovolad 6II [h60r(uIgITLDiflist Gousdor 6ln. 

7. 
GlumguGoutGu 916mnGI, MoT6T GT CGauso10ub. 

GG65 5upiiaÚuL UITGmilov G6onOlbo, eprvol, øysm6 b6), Gooslistms6i, 8. 
Gumebry &lmiscofluonb.esair 260L.GlyGio ui0Go 1ngluy6oor. GloistfipmOlhG 

umfllaslGiGI GlsIT GDOTO GlsvOvLuGLD GunmssöoT o16D 6gG6T,IG 1959- 
oDT5ílypgsmO dlgs6oflLo sgysm65 olfsor leorl6ns00T CILy l1-6 660TGloitoTourm 
2 rflunoufl (EofhuGrh Ggrna) Glsguss GausorGuh. 9Ti iaúGur5I Mloilsgi 
a flwaufl omppris1,öG OTDLI G1IGols aiGsUSD60T rp GlsgugsGau6601Guo. Gngyh 
CAITTaIE56LL5G @IgSlasuLL ETGTJO0TDs6IT 3,04,181 G60TLL, Alymous) 
LD6OT 34,354 B6o�LiGLIG nL6G B6oÈdLsoir oupraissÜILUB. b5 
jo1oGs6cmaT LmDLLajflsv GauflaG LmL�SLGIÈ66T ouypriesúuGlaigi BnI`GiD 
GleiuuuGu. 

9. 

10. 556nagngii Aumfuilso 6iSI IObgö desugid seaflnsBihasnsorafn BLL60TLD Geguýs 5ulgrgT6 fminu6ns6 56oflo sgy6D5 olls6IT 1959-v 261T6T 
NLLJ6D600T XII-6) Bs00TL LIg6�gli gsneamMooT dL6mLuN gLLQ0 600T XIII-6 
B6OTL LIlg01IS B60L�SL6ML_uú, oToJLL Lyousu Lwmmd GiJTÈIEIGISOp 2.5l 

1a1vsGlav Glupg Bgja16056 86oflLou mÚLLÒ uTEB6OT KIL60T 

ggn Gun(Gesióg 1 Gaom goitgmáG DE SLO sigih &tásiLO LilTS Lomyp 

606lumUuyh Glupp lor LuwsOTLUGS3 GausdOT BiD. 
11. iG6D 55TJT 9DILILYG0) 5 &LoL GEGm5BG 0JLprhl&buLL Gflilov GLEI 5T6Or uT60TT(TG GanOaEI 9DU GousoorBu. 

12. 

GaofGuppúuiL BDs6ir/ Slymon1 GbgiI uIGa0) umguò ouGumBÜLOSsÜuLL p6OIL&&L0 919L6DL_560 61 91gjouugSad H6ooflas6om asdiG Li Gviu GausvorGuo. 

11 



13. 050na 110 0ugihaesuA ovdyBolsigi QsnoiaGabutnLL 6hsC 
(p6mput.T o0TdGra, ylaumulv ußIlEniGth ypsnpumes ugmufligsv Gauson@ih. 

&LG ar6or6mns6m0 oaoflis6mni giuOjg GesfloormoU G556n55TYT 

s0uprgi ooiinsléses Goisdo(uh. 

G5ms5pi Gungug gamfusladUigi a@sgiidssvavUuGh gou@arga1sn 5BILIT SDT 
dijientioui Glu(gLÓGD 1959-2y ion phiggsmO �mjssrfto egsns 
lgls.afls Appendix I-6 iuL@eraT gnoemug sofuGng 

056m5Gla gUGB Iungls sL0 Gumsgmeor dmasflnù CumgLBsmsT 
Gstsom Gabn Gouaiar@tb. Guguh jrend gjinuiGungi SuAN fimuléssigb 
otluby agirms Labmù uouLL s6ofLnouaT péaiLmeT aguS0T r 

sBluupenp Gaguo LngésLO GupGoisia Qui. 

14 

5ljsrG umouLL 50fo siL6MLDUY oMGesoir 2017-soTLIg 12.01.2015-s6 p6 

upav5iLLL gamfl EöGMs 2fonisOIT GlsggsÜuGu &sofluGrn GlGmsnsuilsv 10% 
Glgnsnastúlsnsor LDITOJLL 
GegggiuL Gausson b. 

15 

56oflLo L6DLDUY BbG LIrAISSfLLT 

GuTf Gaz6nsGTyi B6DL�GLO Gup GegEGÚUGÒ fsofiuGn Ggmsnsul 2% 
Gsmsnsisl6o60T 6FLoIT6OT 6uflgiwpbG Glrgu~GÜJL GasoOT BL. 

16. 

17. 5 ,660OTLSls) G55605 mLn apriE5LLL y6Ug6D5 umnLITSGam, 

GleuuwuGlougIL60T 916aui Gagujhlu Gsmsnsuh saoG Lunygd GaüuiLGih. 
18. 

65GlumÚLu PdlnL66T flu 

uTE60TThIE51,&G GaBTGásiuGu Gumgi IUYM%ë8L 1p6 6JTESSOT 5T8doT. G5s. 

GousioT . Gupssonmn 

660flu o$lsafloorLilg Gna 1gLo9s6D5 6TGIssÜuGu. 
19. 

GT0laiuLLgI GT6OTLIGO5h 61L5 9JaT6 6ofloràisir avmflVauston� unab GasfiGu 

12 



i s20 

austnaÚuTEm uño EsBLUTm5Salá Suig1 10 dLLi @LGaisfisiL 0 gam 
Qleiiu GastoTBu. Gm@asr, ysmssimgiuTms. Qungiusiligenp, ami�sTi, 

21 

eurgiuasit aufumagdhesTST IGEsT, heiremb uph Gsrsnavu shi 

anylum_G @LrBsT upmò upriesno lsireTT a6iTST LIGSas usj 
@E 50 fLL umgiEsrÜLy Smo osLO Gmaleiu GausinGh Gugssi 

Gung`B6iT 2uGulaG gLàiSSIT, GgulGÜLYB6T, uLLT BurdasT Sjsvng 

uITGIST`ELLL 9gidurgGuÝs 
lsrsOTIEB 6Tfle GbE 

GLogpGlsmoirOT GausrG. 

GausnGia. iepiala 
300 LLLi ungIGTL s Glausfa 5mfius 

22 
GausoTGlun. 

23 

GaiuiuLLITU 

5MLLDTÈBIUGLO. 

55ms5yi 5higsn0 dminusmsèeafn egEDG ss 1959- siGlarsT 
allsGD unbm aTei nifuTgI AlalG eLLBLLrsèGU aiuLG 
GuTflLuGofles sir Geiuw Gausor6lh. 

24 

25 

Glauig GuIT, siT LLO 1884-6 GgflolbsiuiL EjaHess 6iT LlgnpiS T 26 
alau GluT G6D6T 2uGuThig5I sHssit GleusfiGu lspmugui. es5th assih 

67puLTLOgL, Gurgun`sE5,S GD, amauEDLBIGD, STsUsls unßinh siruh 
B6uGOTf usaofl GleiiuÚLL Gauson6u. 

Glolg GuT,oT 656IT 9JG 2 fuu Gugp slhusnsTGTTfL nLGGu Glum GlauigÚuSDG 27 
2fluI iveiasyiù Gubp Gougúuteniieswar (Blaster / Mines Mate) GsnsinG ss 

GuITfluSlav Goitg 6mouhs GausoTBuh. 

13 



mthnld o duu,gqpen phnekonnyuh Gae uiy Galon tnbhgy ohliL 1G0vonULITOfl td (Authorise: Explosive Dealet) in (Gin alony tn(hgonoi Guipy o hnd Gl yiop Galongunji Galhd ngt'n manoD (Licensed Blastor) (hn alennonov () (yo uufhuhlod Galong lnqbiyeh6m6T LNLIGOIL (Ghhtdolanov (hhi. 

28 

eyondhsloi genin nen6DoT Mhghlov Mlesmonor( 
Galsuyplaiupau eloniqi Io0ol lu monihomor utisat loey.gquni hey Gonenor (lh. 

29 

MMAKat lhr osdemouou1 hbysoyuh (poin n Gool (Barbed wire fencing) ymnehebtnn Goinov (uh. 
30. homs alenyplavmouieb6dor 6tohNIy saorth abronor (6lu Gomfli ool huslov 67621601JL[LD 

31. 1959-Qn Yador(G) ghbljusn(6 dhpI ö6afko øgjones olhleoir L016Dv6nDr Llg6)i IV-d 

GenieesGour, ebestGo, unopslui6onDsstGour yoiluslud undoguh senebghmy o.3o 
6760 LnmyuD Gamtl alvinu o9eyiebsLLNLL LuJLI GLghI 6toi1oly giITToh aloiinu 
bb6DBBIUTGDG otlodun blo0)LUNGHI. 

32 

5bBny(gbG Dit lomuouflvsnou. 

33 

34 

35. 

SlygBluorgsin 5muh IBTGhjoir a.g5o/ gHjon6oOT uenGJBi, Ljosluslu.av opoyih HIsgH1GDpp 

lehdboflun GLG6DU) ilod Gomen.ghlu (6lunighDoTEhOT 1959-9 Y60or Jlojsoflo 
»6ofloriai 

36 
olh, 1957-9i jo08 

(GoypobpÚGigbv Lpud &LLO dhluoubyooug 

1 



:<<ssssss 37. Gom Gis0n6s5ui 5 ogGydnGaduaàgias agrsiLLD LubiD 

l bpmas amabefloor (ypg gpigpmoior@ ggol 180 smoiT poreargpme6 

IB5T60OT(G Brmbbg GomifliLioofl GgTLiG&luTE GiogmalsroT6T 6 &LGls60T 

oprisuGu. 

Guaiie5giusiL 1Buigsonorasair upyio sanfto oLLh olharanoT uiglusirangsi 2 guGli 

SG6OT55lsi olb\ypsopsa1, 2LuLO GpOmas grgHI Glaiu pLO9606 6TGebEsLIUGuD. 

Guomes cor Buisgomoaros6ir (Gigms gÚLuLSn ugSlrgpSlv B6or(GloiroTugcnsoT&6iT, LDBlav 

umflugslor ugm0T 0T LDmg 1959-u oo guiips FlpIG60fln agyone5 ol$ls6iT 

Rluoumglor 9/19UU6TLúlo G5G605GTT (GuTflu uoofl Lflw GolsonGu 6T60T 

2sioiLÜuGpg 

5 udhG[Bi (Glum), 

GlaTh56LILG. 

Glugsir 
S. psfi, 
5/Glu. 6Uosoof luus0, 
AFF1, Jaowù fausais 6T60T IGoT6, 
Gol gasi, 1oigi Guouleor Gym6, 

LSDIpu GuGTEIET6IT 5GTT, 
Glesor 6m60T 63. 

1. uTI GE5TLLTLBlui, DgjiTTLGBD.

2. ouLILblui, ungiTnbgain.

3. lgo fliouns IPjououi, 
fiGnG 6lymuoh (oLLMLÁui eLpooLITS) 

4. LDITO2JLL OgI (Yv GlumöluToTIT, 

LDITGSEL6LIuTLO amfluh, w0mLosou,B. 

15 





























































































 
Annexure - 16 

 
The Photograph showing at the time of Inspection conducted by the Joint 
Committee on   05.10.2021 & 18.10.2021 
 
 

 
 
 

 

 

 


